RAJYA SABHA [11 December, 2003]

MOTION

"That this House do extend upto the beginning of the Budgst
Session, the time for presentation of the Report of Joint
Committee on Pesticide residues in and safety standards for
soft drinks, fruit juice and other beverages.”

Sir, | lay a copy each of the Bill and the Motion on the Table.

REPORT OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

e e fiy aml (e : & srqyfaa sifedl sl srgfae wafadt 2
Fogrn gai gfafa (et e ww1) F S Fafsca gt F sgfas wfdt
R gt SRR @ A & SRE afen o dear # segfea it sh
sgfaa sernfrdt 0 fag smew i o & Wiy § afefa ® 658 wfadm
(et =i wvn) # siafde famiel ® @R g # w Friar @ v § wiafa
# 278 wfadea w w wfa (st g e ) W vee w @ g

DISCUSSION ON THE STATEMENT BY PRIME MINISTER
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SHAI HANSRAJ BHARDWAJ {Madhya Pradesh): Sir, | am grateful
to you for giving me this apportunity to raise an issue which is agitating
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the minds of the people of this country on a matter of public life and its
probity. We were expecting the Prime Minister will demonstrate to the
nation that he is serious to curb corruption. Sir, there are two facts
which are admitted in this case. He was a Minister of this Government.
Mr. Judev personally is a very nice man. He is a Member of this
august House. But when it comes to the exposure, he walked into a
five star hotel, being a Minister had the choicest drinks and then
acceptied money. While he was doing so, he was caught on a camera.
It would have gone unnoticed but for some people who filmed this in a
camera and reported it to the media.

SHRI BALBIR K. PUNJ (Uftar Pradesh): Who were those persons?
....{Interruptions)...

SHRI SURESH PACHOURI (MADHYA PRADESH): You will get a
chance...(Interruptions). ..

Piease do not disturb him.
off weafa: amq SR S AT IR Sem f9e L (sEaE).

SHRIHANSRAJ BHARDWAJ: | am coming to that... (/nterruptions)...
It is only a beginning. ...(/nterruptions)... | am only making a beginning.
I am submitting that | will come to who these persons are.
...(Interruptions)... Sir, we are dealing with a very important question. |
am addressing this question to the Government and not to ourselves.
The Government has a vary heavy responsibility. The Cabinet Secretariat
issues guidelines and instructions to all Ministers. They cannot accept
hospitality like this in a five star hotel. That is also misconduct on the
part of a Minister. Regarding going te a hotel and accepting money for
whatever reascn, various explanations have come from various important
leaders on the other side. Public may or may not accept it. But the question
is: Has it not been admitted that a Minister accepted bribe?

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the
Chair]

| would put a question here. We must understand that law relating
to public servants is very clear. There is an offence known as
misconduct, criminal misconduct under Section 13(1) D, whoever being
a public servant accepts anything other than his legal remuneration, it
is presumed that he has accepted bribe and it is tainted money. And a
presumption is raised that it is bribe money.
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SHRI EKANATH K. THAKUR {Maharashtra): Sir, the hon.
Member...(Interruptions)...

ITANEY (& T WH HH®) : 39 Srer A (A9,

SHRI HANSRAJ BHARDWAUJ: | am only submitting because the
hon. Prime Minister for whom we have very high regard sought to mislead
the House. | will read from the hon. Prime Minister's observation, "The
decision to register a preliminary inquiry or a regular case or file a
chargesheet is a decision taken by the CBI. The Government does not
interfere in these decisions." Sir, it was on 16th November, 2003 when
media reported this incident. On 10th December, when Prime Minister
comes to this House, he only informs us that there was a preliminary
inquiry which is going on. | am putting two straight questions 1o this
Government. When money is accepted by the Minister, is the offence not
complete? A preliminary inquiry should follow. An inquiry or investigation
should follow to recover the tainted money, the case property, as we call
it in legal parlance, and demonstrate it that here is the money which is
recorded. But on the contrary, the whole BJP has been defending for
one reason or the other that no doubt, money has been taken, it is for
anti-conversion or for that matter it was used for any other purpose. Is
this the sincerity of the Government to have an investigation made?
What is in the preliminary inquiry going on? Whatever we have read in
the statement, there is no mention by the Prime Minister on what
evidence has been collected and what progress has been made. But
what we read in the media is that they are going after those persons’
who detected this crime. A really unfortunate time has come when
those people, who detect crime, are being hunted out. You know it
very well that decoys are used 1o detect crime in corruption cases.
Even the police use decoys. It is a time now when several cases are
exposed by the media. Sir, today, investigative journalism holds the field.
Are you going to say that you are goint to hunt out the media? Are you
going to hunt out the media? Then, you do not have a sincere desire to
curb corruption. What the first thing you have to do is to find out as to who
is the prime offender. The prime offender is the Minister. The money stil
lies in his pocket. We do not know where is the money, and he is allowed
to give explanation and the entire Government and his whole party supports
and says, "Oh! Brave man. Nothing has happened. Go on." This is what
iS our grievance,
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[MR. CHAIRMAN in the Chair]

I feel the hon. Prime Minister, a man of experience and mature
understanding, should have told us yesterday, "Well, | dismissed him
from my Cabinet." He did a very fine thing. We were all very happy that
the hon. Prime Minister has shown the guts, that he would not like a
corrupt Minister to continue in the Cabinent even for one minute. What
his agencies are going? What his party is deing? Surprising. Double
standards? They are saying, "No, no. Don't go after Judev. Go after who
got him on the camera." | will put it to you. You decide and have
introspection and find out whether the CBI is doing what it should do. it
should have immaediately recovered the money and brought it 10 malkhana
and then interrogated the Minister as to under what circumstances he
had received that money. We should have known that in the statement. |
am not bringing any other name into it. But, there is a design in use of
the CBI. How many times we have levellled serious allegations against
this investigative agency? From Advani's case, which is pending before
the Supreme Court, to others, there is a brazen misuse of the CBI and
courts after courts are being approached and the Government does not
move.

Now, there is a second case. It money had been accepted by some
of us, we would have been hounded up. But, now, since the man belongs
to the ruling party and the agency is not doing a fair investigation, nothing
is happening, What is the use of this statement? | would like the hon.
Prime Minister to listen to us. He is the leader of the nation. This partisan
use of the CBl is guddy-guddy for some time. But, the world is watching
frormn outside that you condemn the corruption and then come to the
House and give an assurance. | have very high regards for the hon.
Prime Minister and for his words. When he speaks, we should take it
seriously. But, this assurance has no meaning, whatsoever, because |
will demonstrate to you that there is a design in keeping corruption
under the carpet and hunting those who detect corruption out.

What happened tc Tehalka boys? | do not know who those boys
are. Perhaps, they may have been very sincere in detecting corruption
in high offices. One of them was arrested in a wildlife case. FERA and
FEMA agencies are hunting the other one. And, everybody knows that
they are now fighting with thcse agencies.
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Then, the Government did not agree for a CBI enquiry when the BJP's
own President was found on tape accepting money. And, he said, “Yes. | did
it for my party.” You cannot do this. Once you accept money, other than
your legal remuneration, it is bribe money. What happened to him? Escaped.
No enquiry till today. Does this House not ke to know what happened to
Bangaru Laxman?

What happened to the Detence Minister? You may shout me down. But
the fact of the matter is you did not institute a CBI enquiry because he was
a powettul Minister of the Cabinet. He could shake your Government. He
could wreak your Government. Therefore, the hon. Prime Minister did the
wisest thing. He asked the tainted Minister to resign. That is why | say that
I have regards for the hon. Prime Minister's propriety. But, what happened
after resigning? investigation was not launched.

How his House was used by a woman; how liberly and access was
given to the peopie offering money, for whatever purpose. The question is of
probity in life. We do expect, as you preach, that probity in public life would
be maintained. But nothing has been done. Justice Vankat Swamy, a decent
fellow, headed a Commission of Enquiry. But they created such
circumstances that he had to leave enquiry haff way, and the Commission
of Enquiry too. What is now being investigated. 1 am surprised what is
being investigated today. Today, what is being investigated is, whether those
tapes are genuine. Bangaru Laxeman did not say thal tapes were fake. But
the CBl is not investigating this case. The tapes are being sent abroad for a
joy ride. Go and enjoy a trip to England to see whether those tapes are fake
or genuine. And those who detected this crime are fighting their litigation.
What happened after a few months, the whole House knows, the whole
nation knows. The Minister exerted pressure and the Prime Minister
condoned comuption and brought him back in the same...(Inferruptions).
We are not putting a question to him. (Inferruptions}. You may like it or not.
Is it not condonation of commuption? If we are sincere, and we have no
double standards, | wish even today the Prime Minister to hand over the
matter to the CBI or any other investigating agency. He cannot save the
Minister for one day. But what is happening is, sometimes, you say that the
CVC is wrong; sometimes, imputations are made on the CAG, So the
institutions are being demoralised. What is expected from the CBI? The
Vineet Narain Case demonstrated that it has been subverted by the
Government, time and again. Therefore, when it comes to the statement of
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the Prime Minister, it must inspire confidence not only from the Treasury
Benches, But by us also. We are sizeable Members. We are, perhaps, the

single largest party in the House. We are pained o see putting the corruption
under the carpet, and condoning . We want to respect the assurance of
the Prime Minister. But what is happening is, there was a word used in the
Second World War 'snafu’, read in the reverse direction, not in the forward
direction. So, they are using 'snafu’. Read the law in its proper perspective.
Hon. Chairman, Sir, we have the highest regard for you. You had a very,
very long public life. Have you ever seen investigating agencies being
subverted to deliberately, and so designedly as this Government has done?
Thereiore.._.(Interruptions).

SHRI $.S. AHLUWALIA (Jharkhand): Sir, you have allowed a
discussion. ...(Interruptions)... Sir, you have allowed a discussion to
clean the system, but not to defame the institutions ...(Inferruptions)...

SHR! SURESH PACHOQURI: You are putting words in his mouth.
...(Interruptions)...

SHRI S.5. AHLUWALIA: Come out with a proof. ...(Interruptions)...

#t wvrata: seeanferan =i, 3eftg... I\ ... | (=Em).. /U @ & A
¥, a3 @A Sfae, ... (sae)... & s o faae Afsn ) Feae 7O T w0
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SHRI HANSRAJ BHARDWAL: Sir, | am very sorry, my good friend
is again agitated. But | am not agitated. | am all right. ...{Interruptions)
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my own with a great difficulty, yesterday.

SHRI S.5. AHLUWALIA: Sir, he should not pass sweeping remarks.
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it $ua v & frd & fgas 78 %8 @1 €11 am only demonstrating,
Sir, that an independent investigating agency should not be subverted
for parties and purposes. The law should take its own course. So the
best course would be, if you don't agree, say so on the floor of the
House, "We don't want the offenders to be caught. You want the
photographers to be caught; we want the journalists to be caught, and
we want the complainants to be caught. If this is your perception of law,
then you have it. | think, Dr. Singhvi will speak after me. Let him correct
me, if | am wrong. The correct perspective in a bribery matter is that the
abettor as well as the principal offender can be punished. That is, those
who give bribe as well as those who take bribe can be punished. But at
one point of time, that is, before the Criminal Law Amendment Act,
1952, only the bribe takers were punished, and, subsequently, this House
decided that both should be punished. So, the first thing is to catch the
thief, then, those who have abetted the crime should also be caught. But
you are not catching the thief. You have not recovered the stolen property
or the tainted money so far in this. It is, perhaps, more than three weeks
now. | have not been able to understand what preliminary inquiries have
been made. You are only waiting for this third fellow, the agent of an
Australian company. But the Private Secretary is here. The Private
Secretary's name, Mr. Rateria, is mentioned in the Prime Minister's
statement. Well, he was the Additional Private Secretary. He will be
able to tell the CBI under what circumstances his Minister accepted this
money. That would make the matter clear. Thereafter, you can go after
the person and know why he paid for this. You must have concern for
those who pay the bribe. You see what happened in the recent case.
Your own Law Minister laid a trap. You involved your Law Minister in
that. Will you go and arrest him now? And | am told that even the Deputy
Prime Minister was in the know of things when cne of the persons, who
was the former Chief Minister, was allegedly trapped on telephone. And
if you apply the snafu principal here, you will understand that in frustration,
you are using your Minister in laying the trap.

SHRI BALBIR K. PUNJ: Sir, | want to put only one question
...(Interruptions).

MR. CHAIRMAN: | will not allow any question... {/nterruptions)...
Mr. Punij, | will not allow your question... {Interrupticns)... It will not go on
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record. Nothing will go on record. When you get your turn, you can
speak.

st ¥TTS T : IR S T R, A-9R R wEm # | (=ma=)...

Sir, [ want to say that as there is a debate going on in the House,
let us decide the principles once and for all. Who should be the proper
person to lay the trap? | am not defending anybody. The maiter is
under investigation, let the law take its own course. But it is a fact; and
it has come in the media that the Law Minister travelled from New
Delhi to Raipur to lay the trap. Is it a fact or not? If that be so, then,
was it proper? | put this question to the Prime Minister. In place of the
CBI, will you send your Minister to trap the people? The proper course
would be, use the police to arrest the person, use the Agency to locate
the culprit. Therefore, ... {interruptions)...

SHRI S.5. AHLUWALIA: Sir, with folded hands | want to seek a
point of information from you... (Interruptions)...

st wwrafy: a9 A% ara gA dfaw ) L (FTEYe)
SHRI HANSRAJ BHARDWAJ: Sir, | am concluding.

SHRI S.8. AHLUWALIA: Sir, when it was decided to discuss this
matter, everybody in this House was interested to discuss corruption.
Corruption is a black btot on our society. Shri Bhardwajji is a learned
friend. He can speak on any subject. Let him speak. But in a symposium,
in a debate, when we are discussing a particular subject, we shouid
concentrate on that, so that we can give good suggestions to the
Government and the Government agencies.
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st ween ARvEd (afyad Fme)  F ywRt 2 e ¥ L (smaEm)...
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SHRI HANSRAJ BHARDWAJ: | don't want to say anything. Sir, | am
only saying that if you don't like my suggestions, | will conclude. But there
are two matters. Sir, you have been a witness to this. We started debate
on Tehelka. Some may have liked Tehelka operations, some may have
not, but, nothing happened. Now, another incident, the Judeo episode, the
unfortunate episode, has taken place. Nobody likes our public figures to
be tainted like this. But it raises a serious question of public probity. It is in
your own interest to demonstrate that you have come out clean. But there
is a procedure and the same procedure should also be applied to this
matter. But you are deploying distinctive and different methods of detection.
Keeping with the assurances which were given in this House by the highly
esteemed leader of the nation, they should demonstrate that he is sincere
in punishing the guilty; but the frequent interventions by Shri Ahluwalia
demonstrate that they are not sincere.

DR. L.M, SINGHVI {Rajasthan): Mr. Chairman, Sir, | have listened
with great attention to what my iearned friend, the hon. Shri Bhardwaj
had to say. | am very disappointed because i have always regarded
him as a very constructive Parliamentarian. We were discussing and
© we were supposed to discuss the Statement of the Prime Minister. He
has travelled as far as he could from the Statement of the Prime
Minister. | ask myself and | ask the House, was it wrong for the Prime
Minister to send the clippings of the papers to CBI? Was it wrong for
him to ask Mr. Judeo to resign or to accept Mr. Judeo's resignation?
What is there in this Statement which can be found fault with? | think,
Shri Bhardwaj is looking for holes which are not there. | think it is
impeortant for us all to realise that what Mr. Bhardwaj said is quite
correct. Both the receiver and the giver of bribe are criminaly
responsible. And, if that is so, why should anyone be interested in
protecting the anonymity and the identity of one Mr. Rahul? That is the
question | ask myself. How can Rahul's identity be established or
brushed under the carpet unless the CBI looks into it, unless the CBI
investigates? It is important that identity is established, not for harassing
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anybody but for finding the truth. Let the House, as one man, unite in
vigitance to face the problems of corruption in this country. For it is
that canker which makes the discourse of our democracy indecent
and cantankerous; it is that canker which we have to eradicate and we
must all join together to eradicate that problem in the country. What
did the Prime Minister say and what did he do? He took note of what is
happening as he was bound to. He was clear in his mind, especially in
his approach, objective in the steps he took, and there is not one step
he took which could be flawed or faulted. It is very strange that those
who say that both the receiver and the giver of the bribe, are responsible,
would not like an investigation aboul the giver of the bribe, about the
venue, about all those details. Surely, no one can be found fault with,
no one can be convicted in our legal system without an inquiry. | must
say, Mr. Chairman, is an inquiry, is an inquiry. This is all a semantic
game that preliminary inquiry, investigation, all this leads to
investigation, and all this may lead either to a charge or no charge.
This is something in which we should all be united rather than be
divided in the manner in which we are sought to be divided.
Dr. Manmohan Singh, Shri Pranab Mukherjee, Shri Arjun Singhji, Shri
Moti Lal Vora, Shri Bhardwaj are all very seasoned Members of this
House in administration, and, surely, they would recognise that inquiries
have to be held, that investigations have to be held. | remembaer, Sir,
when | was in the Third Lok Sabha, there was a charge against a
Member of the Cabinet of Pandit Jawaharlal Nehru, The first thing he
did was to make a preliminary inquiry. Nothing actually happened in
that case. But, | must remind my hon. friend that this is what the
Prime Minister did, and this is what he was bound to do. He was duty-
bound to do, and he has done it in order to uphold the integrity, probity,
propriety and rectitude in cur public life, and that is one issue on which
we need to unite rather than merely find fault with whatever has been
done. Picking holes is a game which pays no ane. It is easy for me to
pick holes in the past; it is easy for me to point out that this is what
shouid have been done, and that is what was not done. But in a very
canstructive sense if | look at what has fallen from my friend,
Shri Bhardwaj, | think of it as a supplementary to the initiative which
has been taken by the hon. Prime Minister. and, as a supplementary
to that initiative, it will serve a useful purpose. But it must be recognised
that in these matters, we must look at the statement first of all. What
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does the Prime Minister say? He says that the Government does not
interfere in *hese decisions. Surely, the learned and hon. Members is
aware of how the Supreme Court has put to leash, has put reins, on
how the CBIl has to function. Thanks to the Supreme Court and its
intervention, the CBI is today an independent institution and is obliged
to be an independent institution. Rather than talk of the subversion of
the CBI, | would like the hon. Member to suggest how we reinforce
CBl's independence, how this vigilant house may operate in order to
create a situation where the house is seen as the upholder of integrity,
probity and rectitude, and not as nit-picking on every little thing. We
canncot allow the discourse of the nation on corruption to be trivialised.
We need to make it a point of solidarity for all of us. Mr. Chairman, |
think, it is important for us to recognise that the words used by the
Prime Minister in his statement are "Appropriate Action®, not this action
or that action. Surely, it is for the CBI to come to a conclusion. The
Prime Minister had no jurisdiction, | submit, to direct the CBI to register
a case, It he had done this, we should have pointed out that in law, it is
not for the Executive to give such executive instructions to the CBI.
Therefore, the very suggestion that Shri Bhardwaj has made goes
against the very soul of the independence of the CBI. We are in the
business of nation-building. We are in the business of making sure
that our institutions which we have created, the Central Vigilance
Commission, the CBI, etc. are accountable. Sir, there is not one nook
or cranny in this country, in this Republic, which is beyond
accountability. There is judicial accountability, there is parliamentary
accountability. And, | think, this statement of the Prime Minister tulfils
a certain mission of accountability of the Government, not brushing it
under the carpet but by accepting the resignation or causing the
resignation to be accepted, and sending the papers for ‘appropriate
action'. Mr. Chairman, the words 'appropriate action' are to be noticed.
| think, Shri Bhardwaj would have preferred to subsitute the words ‘for
prosecuting such and such person'. That is not to be done. Surely, the
Prime Minister would have acted without jurisdiction if he had said, ‘do
this to him, and do that to him.' That is not the function. If we want to
secure the independence of the investigating agency, if we want to
secure that integrity, propriety and probity of prosecuting agencies,
we must unite in lending our unqualified and unstinting support to the
Prime Minister's statement. Applause is due to him, not criticism. We
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are, after all engaged in the game of promoting cynicism in public life.
That cynicism will be the undoing of all other institutions, including the
Parliament, democcracy and the judiciary; and that cynicism, | subrmit,
is not quite proper. We must try and see that institutions are reinforced.
If the CBI is acting in a manner, which is not acceptable, or is not
according to the norms and ethics of integrity, then we must call it to
account, then courts must call it to account. And they did, the courts
did, call it to account. We must understand that the independence of
institutions is as vital as it can be; and to bring them down, to demoralise,
to detract from their independence, would not serve the basic purpose
that is in our minds. | think we all share this commitment, and | think it
is important that in sharing this commitment, we discharge the heavy
responsibility of which Shri Bhardwaj has spoken. That heavy
responsibility lies not only on the shoulders of the Prime Minister and
his council of Ministers, but on this House also, on all of us; and that
heavy responsibility is to be discharged by all of us; in whatever case
it arises. There is no double-speak in Prime Minister's statement. There
is nothing but transparency. A straightforward, transparent statement
is being called into question, and that would be sending the wrong
signals, | submit, Sir, to the public at large. It is for the CBI, obviously,
to choose the course of action, which it considers appropriate, and the
words used by the hon. Prime Minister are, 'for appropriate action'. He
cannot say, 'do this' or ‘do that'. And if he did not say 'do this' or 'do
that', can he be faulted? Because, if what my good friend, the hon.
former Minister of Law, has suggested was to be done, then tomorrow
another Prime Minister might also say, ‘well do this' and 'do that'. And
we would not like that. That would not be in consonance with the
requirements of law.

Mr. Chairman, Sir, | wish to point out that there is not an iota of
evidence with regard to the so-called subversion of CBIl. What is in
this case? All that has been done is to say, 'take appropriate action'.
‘These reports | have received, please, consider. And if he had not
done it, he could have been wrong; and if he has done it, he deserves
the approbation of the world at large. | think Transparency International
would be listening to our debate, and | think our position goes many
notches higher because the hon. Prime Minister has taken action to
cause the resignation of a Minister to be accepted, and the Prime
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Minister has taken action to refer it to CBI, and to see that anycne who
is alleged or suspected to have been accepting a bribe, he should be
dealt with in accordance with law.

Mr. Chairman, Sir, the hon. Member has agreed that it was the
right course for the hon. Prime Minister to accept or to cause the
resignation to be accepted. It is a very correct position that he has
taken. But he speaks of harassment? What is the harassment? Has
he given one single instance of harassment? If there is any harassment,
we would all say that such harassment must cease. But if there is no
harassment except in the imagination, a highly surcharged political
imagination of people, then | think the suggestion is something to be
regretted. But | would like 10 say this, Mr. Chairman—there are peopie
who can help to identify one Mr. Rahul; there are people who can help
to identify the venue where it all took place. And which all, as a very
distinguished criminal lawyer—I| have long experience and association
with Shri Bhardwaj—he would recognise that for a conviction those
details would be necessary. A prosecution without an iota of evidence
would lead nowhere, and that is why | think the course that has been
taken is the correct course.

Mr. Chairman Sir, we cannot afford to undermine the institutions
that are the capital of the Nation. We cannot afford to be cynical. The
cost of our cynicism will be heavy and punitive on the Nation's
institutions, in terms of demoralisation, in terms of the counter
productiveness of parliamentary proceedings and in terms of guiding
the nation to take the right course. | suggest that we ought to remember
Dartington's elegant way of putting it. He said, "A cynic is one who
knows the price of everything but the value of nothing." Of course a
cynic is one who knows the price of everything and does not know the
cost of cynicism. Price and cost are quite different. The cost of cynicism
in matters of this nature can be feit indeed, Mr. Chairman, and that is
why | rise to voice the view that the House showed an unstinting
approbation to the statement of the Prime Minister and to say that we
are one in dealing with the problem of corruption, and in fighting the
monster of corruption, and eradicating the cancer of corruption in our
country. We have started that battie from the top to deal with corruption
with a certain political will, and we must apply that political will for that
is the will not only of this House but that will of our nation. Thank you.
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SHR!I RAMA MUNI REDDY SIRIGIREDDY {Andhra Pradesh):
Mr. Chairman, Sir, we are debating the Judev episode. The hon. Prime
Minister has made a statement regarding this issue yesterday. In the
screening of tapes, we saw him on 16th November. It was reported in
the newspapers. On 17th, he tendered his resignation. The Prime
Minister accepted it and sent it to the President of india. On 18th, it
was referred to the CBI for preliminary investigation and further action.

Even after 54 years of independence, who is responsible for all
these things? If the previous Governments, after the Independencs,
had combated corruption on the soil, they could be appreciated. This
is the need of the hour. We have to combat corruption in all the areas.
In every area, there is corruption. It is not only prevalent with politicians
but alsc with bureaucrats, etc. Yes, even the district level officers
were also caught by the ACB. There are so many incidents which
have been reported.

Fighting corruption is the main agenda of my Party. Even for any
election, corruption free administration is the main agenda of my party.
Why? 1t is because of the fact that corruption is a hurdle in the
development, efficiency and quality. So, even after 54 years of
Independence, it is due to corruption only that we are losing the quality
and efficiency in almost all spheres in developmental activities. We
are coming to the House and discussing so many issues. We should
not blame each other. The need of the hour is to debate exclusively on
corruption also. The CBI is an autonomous organisation and an
independent organisation.

it T TR HIE (WAL : oA Tl § i fare fafrer wd

At Hreleae Y : W, 9% & GO N qFHA § fF 99 A it e T € At
fod ft Sz fafrer T 7 @, aoe 3o fafa s e d, ;o & T mEr
wt & feaaedt &, 98 =9 fogma &1 (sa|um)

We T ¥g vt (f9ER) : yeraR & aTae § ¥R T R )

st YRag T faes (IWUEW): aE 43 &, s g ) L (=Eur)

SHRI RAMA MUN| REDDY SIRIGIREDDY: We have to give credit.
We have to maintain the dignity and decorum of the CBI. Tomorrow,
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whoever may come to power, we have to depend on the CBI for
investigation. We have to correct the lapses and inefficiency. That
being so, why have we to blame the organisation? This is the only
organisation since Independence which is carrying out such
investigation. This Government has referred the matter to the CBI.

We are discussing about population, water, roads and all these
things. Comparing all these aspects, we have to discuss corruption
also. We have to evolve a consensus. What are the defects prevailing
in our system even after Independence? Why are such things happening
in the political parties, in the bureaucracy, etc.? The Government has
a lot of information. Even the Income-tax chiefs are caught by the CBI.
The police officers are caught. Why have they chosen such types of
officers? So, we have to discuss the matters prevailing at all levels.
What are the lapses in selecting good officers for top positions? If we
commit a mistake in selecting a top person, the entire sector will go in
for corruption. So, my Party's view is that corruption is the root cause
of everything. We have to debate the matter on the floor of the House
for two or three days. There should be no other issue on such days.
We have to debate it at all levels—uvillage, block, district, the State
and the Government of India levels. We have to give more thrust. The
citizens of this country have to discuss corruption. Who is responsible?
Which Party is responsible for it? This country was ruled by the Congree
Party for so many years. Now, the NDA is ruling for the last five years.
Why have they not taken steps to combat corruption? We have to
discuss all these things without attributing motives to each other. It we
attribute motives to each other, then it will continue for another fifty
years. What are the remedies?

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the
Chair]

So, we have to think of innovative methods to combat corruption.
We should not blame each other. The law will take its own course.
Now, the Government has entrusted the case to the CBI. Previously
also, many cases were entrusied to the CBI. This is not the first case
of corruption that we are discussing on the floor of the House. Since
independence, many issues came up for discussion and they were
debated on the floor of the House. They were entrusted to CBl. Some
cases are disposed of and some are still pending with the CBI. The
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CBI will take care of them and the law will take its course. That is the
only way. So, we have to discuss, evolve a consensus and we have to
find out innovative methods to combat corruption at all levals. So,
further discussion is required on this matter and my Party firmly
believes in that.

Now, we have many agencies in Andhra Pradesh also, We have
been amending laws for the last four years there. We have been debating
those laws and we have been taking opinion from the public also. We
have strengthened the Vigilance Department and we have strengthened
the Anti-corruption Bureau in Andhra Pradesh. Previously, the Anti-
Corruption Bureau was having power to investigate people, but they
did not have powers to arrest them. We have amended the law now.
So, they can immediately arrest the people indulging in corrupt
practices. Similarly, here also, we have to discuss, evolve a consensus
and make good laws. In this way, we can prevent corruption. Now,
corruption is deep-rooted everywhere in our country and everybody is
talking about corruption. There is also no value for politicians and
bureaucrats. To some extent, Judiciary is also blamed by the Chief
Justice of India and others. This is the scenario of our country.

My Party's philosophy is to fight corruption at all levels. The issue
should be discussed thoroughly on the floor of the House and this
issue has to be discussed with the leaders of all the political parties in
the country. This is the main issue according to my party and me. So,
we have to allot sufficient time for discussing this issue on the fioor of
the House so that all the political parties can express their views
freely and firmly, about the lapses and gaps in the laws. After the
discussion, we have to evolve a consensus. Then only, we can combat
corruption to a certain extent in our country. Thank you, Sir.

SHRI NILOTPAL BASU: Thank you, Mr. Vice-Chairman, Sir. It is a
very important debate that we are having in this House on the basis of
the statement which was made by the hon. Prime Minister yesterday.
And, | have been trying to listen very carefully to all the speakers who
have preceded me, and | think, | have enjoyed the debate. Particularly,
| must meption that | always look forward to the interventions made by
Mr. Singhvi, who is not here right now, because | think, | marvel at the
way he manages to speak so much, yet not conveying anything. | also
jook forward because | always find myself ending up with addition to my
vocabulary in English language, but, perhaps, very little else. Now, what
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the debate is all about? Now, Mr. Singhvi was claiming and he was charging
Mr. Bhardwaj that Opposition is trying to pick holes. | think it is very difficult
to pick holes because there are only holes and nothing else. This statement
by the Prime Minister is, perhaps, the most amusing piece of document |
have really seen for a long-long time. And why is it so? Because it is all
good to wax eloquence about platitudes, and, giving advice what the
Opposition should do, and the Treasury Benches advising the Opposition
that the only way to defend the institution is to difto, is to tom-tom, what the
Government is claiming. Now, Mr. Vice-Chairman, Sir, the two key
paragraphs in the Statement are the fourth last and the third last, and, on
which | will try to say something.

In the fourth last paragraph, it is stated, "It has been the policy of my
Government that all allegations pertaining to corruption should be thoroghly
inguired into. Accordingly, the CBI is inquiring into this whole matter and it
would be pre-mature to state anything till the inquiry is complete." In the
third last paragraph, it is stated, "As hon. Members are aware, the CBIl has
full functional autonomy, and, under the recently enacted Central Vigilance
Commission Act, the superitendence of the CBI in relation to offences
under the Prevention of Corruption Act, has been vested by the Govarnment
in the Central Vigilance Commission.

Now, Sir, 1 will show with concrete example as to how nothing could
have been farther fromthe truth. This is the stated policy of the Government.
Sir, we know, in our jurisprudence also, that 'justice delayed is justice denied'.

Now, | come to one of the major cases of corruption, which has been
referred to on the question of Tehelka. What happened? On the basis of the
evidence that was available, the Army took up the case, held Court Martial
and within six months, they handed out punishment to those service officers
whom they found having complexity in the whole thing.

But, what is the performance of the Government. The CBl is yet 1o file
a charge-sheet against any of the accused who has been seen to be
receiving money, and, we don't know as to when the Inquiry Commission is
going to end. One of the persons who is accused, and, who had to resign,
and, very gracefully, the Prime Minister had accepted his resignation, is
back in the Council of Ministers, and, while the Commission's work is on,
the Prime Minister tells us that nothing has been found against him. Now,
can there be any gross mockery of the judicial systam? Mr. Jethmalani is
sitting here. He is one of the persons—I| am very proud of him—who
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contributed for the reinvention of the Tehelka group, which is now going to
come out with a publication because not only was the justice denied but
also majoy key journalists, financiers have been hounded-up.

Sir, am sorry to say that one of the financing companies, which
is now registered with the New York Stock Exchange, whom the Joint
Parliamentary Committee consisting of Members of both Houses of
Parliament have given clean chit, and, SEBI| has delisted them from
doing business in the Indian Stock Market, and, the Prime Minister
claims that we are very fair; we never flinch from inquiring into things.
- Will the Prime Minister also tell us as to how long will this mackery
go on? Mr. Bhardwaj has been quite charitable to the Prime Minister.
He has great regards. He is a great man. But, | am sick and tired of
the expression that he is a good man in bad company. | think, today,
what is more abominable is not just the people of this country seeing
on the television that a Minister is receiving money, but, what is
outrageous is that the whole Government 1s involved in conducting,
alongwith your Mission 2004, operation White Wash. And, by this
statement, the Prime Minister's stand is exposed before the country,
spearheading the Operation Whitewash. Now, the Prime Minister has
said "l have forwarded these press clippings on 17th November, 2003".
Yesterday, there was a press report in The Hindu. Sir, for paucity of
time, | am not quating, The Hindu says day before yesterday, for the
second time, when the CB! had asked Mr. Dilip Singh Judev to report
to them so that they could question, he gave them a slip; he did not
attend. This is the preliminary inquiry going on. Today is the 11th of
December. | mean, it is a shame that today we are starting our
celebrations for the 200th session of this House and a Member of
this House, who happened to be a Member of the Council of Ministers,
had to resign and his resignation was accepted by the Prime Minister.
He is under inquiry by the leading, premier investigative agency of
this country, and he is not cooperating with the CBI. | do not expect
this Prime Minister of give instructions to the CBI. | totally agree
with Singhvi Sahab that it is not the job of the Prime Minister. But,
why the CBI is moving in this manner? Why the CBI is moving in this
manner? Why are they not hauling him up? Yes, there is a need for
investigating the agency of so-called Rahul. But the fact of the matter
is the ex-Minister received money, and, not only that, if the Prime
Minister has sent press clippings and video clippings to the CBI, he
should aiso have seen that Mr. Dilip Singh Judev on camera has
accepted that he accepted money. 3T 3Twd a FeA<Te § wigl =
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g 1 sgr 9vma a1 T} et et wraem w0 1 3E srEem v it g e
fe-ReguddiafFrguasm i ¢ waae i gma
yHifere ... (sqasT)

it I5 an (faRr) : w=A fag St ) <ven 9ig T & 2% /e sand |

st ereae =g @ TEifa 9 sam ot 9sm o ot o, 9) geard
ff wenft si gy 5t ot s W T Rt ) w6 SEN, g% St @ @
o Ghd! | '

[THE DEPUTY CHAIRMAN in the Chair.]

| would like to know from the Prime Minister, he has not made,
whether he has any opposition to or reservation about sting operations,
because in Tehalka or in Dilip Singh Judev case, the entire argument
of the BJP and the Government is that the veracity of the videotapes

must be checked. From this, one gets an impression that perhaps
...(Interruptions)

SHRI SWARAJ KAUSHAL (Haryana): It should be checked
...(Interruptions)

SHRI NILOTPAL BASU:; | believe you also will have some time,
and we will be enlightened.with your ...(Interruptions)

SHRI SWARAJ KAUSHAL: What wrong has happened if it is being
checked ...(Interruptions)

SHRI NILOTPAL BASU: | have no problem. | am asking about
the stand of the Government that from the Operation Whitewash,
embarked on this country and the people and their right to information,
one gets an impression that the question is not about corruption, but
it is about hounding out the whistle blower. And there, | have problem,
because again, this Government has only hypocrisy to speak for
itself. The debate that is going on on the murder of Satendra Dubey,
an liTian graduate, an engineet, in the road project ...(Interruptions)

SHRI BALBIR K. PUNJ: Also mention that it happened in Bihar.
...(Interruptions) '

SHRI NILOTPAL BASU: Wherever it happened ...(Interruptions)
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SHRI PREM CHAND GUPTA: What Bihar has got to do with this?
...{Interruptions)

st T A i e g faer 2 wrd T et & strest 1 g et ¥
..(=aar) amast vt ard wifew)

sit sfrefreae vy vEd A, Sifen T
ot werefit &, gor: fag & gon @ 9w
SHRI PREM CHAND GUPTA: Why Bihar only? It was in India.

. T 37 il ST 7% FEd g e et = @ g A vl
o g den ¥ L (=T

st Freireas ayg: W@ St Sifgw) .. (zmEER)
st werli B, g 7% fagnr | gon, faen /| ... (sqaeam)

st 4n T : A g | ¥oT | L. (smawe ) 9% fegmm | et gen w2

Why Bihar only? ...{Interruptions) It happened in India.
...(Interruptions)

£ <rereas wY: 7T BIE AT ) .. (TAYR)
ot 3m @ 9= 7w EgE T w A ¥ why did you protect it?

...(Interruptions)
IqwTafa: it 43 e ¢ ... (zwaE)
st Srefeae ag: Srg @) gz dfw) . (z@eE)

SHRI PREM CHAND GUPTA: Why did the PMO leak the letter?
...{Interruptions)

THE DEPUTY CHAIRMAN: Please, take your seat.
.{Interruptions)

W. 9 ¥ Wl gur T S @ 7% | S i geT THie IR T B
¥ (smaum) '

st Hfreirare ag: o9 3O Afed (T TEE A W ) L (=EEA)
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Iqaymafy: Fieras S, 2rgq & s Eu) L (=EaA) .
it Freteae ay: Wa@ e k f .. (=q@uam)..

Madam, | am aware of the time and | am also aware of the fact.
...{Interruptions)

SHRI BALBIR K. PUNJ: Then he should have mentioned it that it
happened in Bihar. .. (Interruptions)

SHRI NILOTPAL BASU: Madam, | think this is too much. Earlier,
Mr. Ahluwalia and Mr. Singhvi were almost dictating us what we
should speak to uphold the dignity of this great institution of this
country. Now, Mr. Punj wants me to be more specific as to where it
occurred. But my point is not Bihar, It could be ...*(Interruptions)...

SHRI S.8. AHLUWALIA: *We cannot discuss it here.
...(Interruptions)...

SHRI NILOTPAL BASU: Madam, | do not think you have permitted
him to speak. ...(Interruptions)...

3 ug.ww. segqatean: ded, Afaen s we @ &1 .. (=gaum)..
it Frareye 9g: 7R U =19 T w1 (Baae).

0. T W WIS e &1 *vgm w1 T B §7 L (Taam).. faer
F) 9L FE I A Em ¥ ) L ().

SHRI NILOTPAL BASU: Madam, this only exposes the hypocrisy
of the Tresury Benches. ed, S B TN ¢ =< | 9 H AT ...
(=qEY[)...

st wa.qa. sweearteran: Uem, 7w safefardd =g & . (=|am)...

st eirers 2y F sEaganteran it ®Y FEa § Fr STt ot 5w v B T
¥ Tfey % e sRearerar St & i 7 T R (SR,

SHRI BALBIR K. PUNJ: Can any part of India be called a* ? Is it
fair?

Aorelt ween wndverd): g fFa we k7 L (FEI).
*Expunged as ordered by the Chair.
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THE DEPUTY CHAIRMAN: | will look into the record and see if
he has called it. If it is so, then | will remove it. Now, go ahead.
Please, do not distrub him.

ft ¥ T dEw, FEER {9 RS WHA R OTATE H 9w €
. (THEYH) .

THE DEPUTY CHAIRMAN: | only want to say one thing. We have
constraint of time. So, please, speak to the point ...(/nterruptions)

SHRI NILOTPAL BASU: | have not been allowed to speak.
...(Interruptions) You are not protecting me. | will just conclude.

SHRI PREM CHAND GUPTA: Madam, they want to divert the
issua. Mr. Basu should be given some more time. ...(/nterruptions)

THE DEPUTY CHAIRMAN: He is capable enough to speak within
his time or even in less time. So, do not undérestimate Mr. Basu.

SHRI NILOTPAL BASU: Madam, you stop these interruptions. |
am capable enough to take care of myself. ...(Interruptions)

THE DEPUTY CHAIRMAN: Yes, | know. Let him take care of himsef.

SHRI NILOTPAL BASU: My point is that on this whole issue of
Satyendra Dubey's murder and the public debate that has been taking
place in the media, Government's position is there should be a
Whistle-blowers Act to protect the whistle blowers; and what we
have seen in the case of Tehalka and in the case of Shri Dilip Singh
Judev is that more emphasis is being put on the veracity of the
tapes, not on the people who are caught during the act of a wrong
doing. ...(/nterruptions) That is my problem. My problem is not about
the CBI checking the veracity of the video tapes.

SHRI BALBIR K. PUNJ: Your entire case is bassed on the tapes
only and if you do not authenticate the tapes ...(/nterruptions)

it <freireqer oy ; #2W, 3 T sl gen ¥ 13w, M TS W HE |
A HE . (FEa) .

ITANTYFA : TR G S, T FF FH H FROEH AN AT A T F R
¥ gafere suen 2rra o gug A e o fewed wa sf{d L (sEeE) @

A TF A g1 1 AfEA F onft U aww T wh ) Aieas S, o el 9
il
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ot Hetree og: & Wt U= L (FEam),..

ITWTSR: 39 Rt foed 8 @ F Ig & v Trgw 701 TR strat
ATH FH YF AL | 39 FHIA1 FHAde[S HT SITAT |

3t fefreae ag: fem, S T o 3R A o € s o wm e @

Iqawrafa . are 2gm Tt fern ¥ drer- a‘gﬁm% 133 e fFm 1 o
e A AT @ HifAe |

st Heireae oy e & 1. (=aam)

sit Frare TR (fearae waw) : Fem, R FY 9™ FE ¥

I 3= 7@ 3t &Y 91 ¥ AR fAwTed | Let us get out of the
and go to the heaven.

SHRI NILOTPAL BASU: Madam, | charge this Government of
trying to make us believe that instructions by the Government are
given in black and white, in written documents. | think nobody in this
country will believe that the Government operates and instructs its
agencies, functioning under them, through only written statements! |
just want to find out from the Prime Minister, on this Ayodhya case
when we had made a categorical charge that the CBI has manipulated

...{Interruptions)... WA TafTet &1 vz }, safaq 33 9z fem .. (z@am)...
qE TATE YU ... (SIS ).,

& HAE 9eH: 99 ® TR A &1 (SHI9TH).L.
it frereqe o wgw fafr= aes § L (saam)..

THE DEPUTY CHAIRMAN: Mr. Nilotpal Basu, will you, please,
conclude now?

SHRI NILOTPAL BASU: No, | will not.
THE DEPUTY CHAIRMAN: You have to.

SHR! NILOTPAL BASU: They are not allowing me to speak.
...{Interruptions)...

IYR/ATIR; 39 AfFw &9 |

*Expunged as ordered by the Chair.
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SHRI NILOTPAL BASU: You are not protecting me! And they are
not aliowing me to speak!

THE DEPUTY CHAIRMAN: Even without the interruptions, your
time is over.

SHRI NILOTPAL BASU: No.

THE DEPUTY CHAIRMAN: Yes. | have seen the record. | don't
speak out of my head.

SHRI NILOTPAL BASU: Madam, | am telling this, | have pointed
out that when Mr. Chairman was reading out the time allocation that
we have a five-hour debate...

THE DEPUTY CHAIRMAN: Four hours.

SHRI NILOTPAL BASU: Five hours.

THE DEPUTY CHAIBRMAN: Four hours.

SHRI NILOTPAL BASU: We have a five-hour debate.

THE DEPUTY CHAIRMAN: | am sorry, the Members dispute the
time which is written, printed on my paper! if you want to discuss it
for ten hours, | have no problem. But it should be decided.

SHR! NILOTPAL BASU: Madam, 1 have a five-hour
...(Interruptions).. Madam, | want to point out...(Interruptions)... You
see the record. The Chairman said 'trom twelve to five'. And that
means five hours. | can make out from that.

THE DEPUTY CHAIRMAN: But that doesn't mean that you can
speak all the time, five hours! sifera)

SHRI NILOTPAL BASU: No, | am not speaking. | have been
disturbed, and you are not asking these Members who are taking my
time, to keep quiet.

THE DEPUTY CHAIRMAN: | am. | think you are not hearing. |
am asking them to keep quiet...(Interruptions)...

SHRI SURESH PACHOURL: They don't listen to you.
THE DEFUTY CHAIRMAN: Sometimes, you also don't listen to me!
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SHRI NILOTPAL BASU: | am, therelore, referring to the Prime
Minister's statement that CBI has full functional autonomy, and | am
challenging that on the basis of facts. The statement made by the
erstwhile CBI Director, Mr. Sharma, whose statement is identical to
that of Arun Jaitley who made that statement here in this House that
CBI will not refer it to the Specia! Court in Lucknow and all the seven
hundred evidences which the CBI itself has selected to prove the
complicity of the Deputy Prime Minister of this Government, that will
not be taken on board. |s that functional autonomy? | have no soft
corner for Mr. Jogi, and ! think there will be a very few people in this
House to shed tears for him. Prosecute him, if you know. You should.
It should be done. But why do you have a certain approach towards
Jogi and another kind of approach towards Judev! If you are opposed
to to sting operations, why are you not taking on board the fact that
Mr. Kashyap and Mr. Pandey have gone on private channels saying
that the Deputy Prime Minister knew about all this? And the Law
Minister was proudly presenting to the whole nation the
tapel...(Interruptions)... And he says that the President of the BJP
also knows about sting operations. ...{Interruptions)... Nobody has a soft

corner for Jogi. ...(Interruptions)... safay Afwa & den . (=aem).
THE DEPUTY CHAIRMAN: What is this? .. (interruptions)...

SHRINILOTPAL BASU: Therefore, we cannct have... {interruptions)...
But CBI under this Government has been used as a tool to defend their
own people and to de~ grate and decimate the Opposition.

THE DEPUTY CHA'RMAN: Please conclude now.
...{Interruptions)... Plaase i 't interrupt. Let him conclude.

SHR! NILOTPAL BA%L); Therefore, a Joint Pariiamentary
Committee be formed with a definite time frame so that it can go to
the absolute heart of the 1ru!h. Thank you, Madam.

THE DEPUTY CHAIRMAN: Okay. | have o announce because
somebody wrote a wrong caiculation. Our procedure is that we finish
first up to AIADMK, and then go back, not half-way through, because
there are many more speakers, and | have the names of some
speakers from other parties, which are eight in number. So | call,
after Shri Nilotpal Basu, Shri Shahid Siddigui.

SHRI KAPIL SIBAL (Bihar): Madam, my name is next.
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THE DEPUTY CHAIRMAN: | will call you after him. Don't warry.

SHRI KAPIL SiBAL: Madam, in the morning t was told that ! would
be speaking atter him. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | am sure somebody must have taid
you wrongly because | have to go by the procedure. | am not doing
anything myseif. _..(Interruptions)...

SHRI KAPIL SIBAL: You set the procedure. ...(Interruptions)...

THE DEPUTY CHAIRMAN: We did not do. The House did. | don't
do anything. | only do what the House wants me to do.

wowrongs (e b B s tpie Se e b A ik (W It

i s s Py F ot it e L.l =tfoel make a right
...... R
LN O SN it
JL-' L:r\':'/‘._,'.-i.;r_ :..‘_;J._.?.T,Q.J'éil ______ Wl .L,{.'.;._//(:_../"J.T f—,f::(*‘_-f 3&.&‘{@(5/"
______ S

CetontFud bt A A (G
et A TR G e uE LB Sl T Bl f Fanyis?

—i

+ oY yfez fafewt (3w W) : don fed <=0 wftw, e e sw @
T ®, 7 oo favarm wEt o & 6 two wrong make a right. aTé 9% TR
F I W E, TR A FIYA R HAS @ W TER T (AN

it = e W2: TE [EId FE Q@ 017

T oft iz fafwY: s, w6t o feed Fr @ ¥ . (sgmem)... gafey
i fof s e B3 Y Afewd fem L (samem).L

Iravafa, o=, At I A AT R w ) S wmw w

+ot miedt fafes): @ RA B TN gu & o o I 84 H I A
sferd frma Ag R A d L.

THE DEPUTY CHAIRMAN: Shahid Siddjqui Sahib, don't Jook at

tTransliteration of Urdu speech.
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them. You are not addressing them. You are addressing the Chair.
{interruptions)... You should know the procedure. (Interruptions)...

Don't look at them. You address me. (/mterruptions).. < &3 gw)
wifere, fafewt 5t .. (zgaam)... w02 S, o1 &S I w1 w5 2 MfEg)

. - : " .y - N
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_ L. . . . . 2 .:_.‘,»

e e S A TS Sl UE ST e Lode L L SRR

...... &L"uu---.—_GC&L,’-?}C‘:'C;IJ.:_ Uaais

+5it wnfe fafet: ew, 98 TR 79w @ AT T8 FTH F) TR 7A@ FH
B} wfewrd # oE §13 84 & il %1 W 91 ¥ TowE & 34 w5 Sifewd + 0
& fom | & St &1 T A9 ®) a9 ) e F0 @ fa) 2 fusa suEm
I € YA FIYA F IEEE FA S fAu ) FE D A ) A @ oweh el
R =N @ fre 2n F e 9 g st 3w F smred @ werffa 7@ =
qHA |...(FEaH). ...

THE DEPUTY CHAIRMAN: He said, "jungle raj". (interruptions)...
| don't know whether it is unparliamentary or not. (interruptions)...

sft wfeg fafice): dem, sra v wifdand=d &) .. (==Em)..

THE DEPUTY CHAIRMAN: Now, can we go back to the normal
discussion, please? (hiterruptions)...

it Tu.Tq. seEmiad: wEea, Aama A R w E s wr @
f& Sierrs g

Iygvrefa: o=, Aife)
it 7074, Iwatera: dew, av 7 %% f 90 fire v w1 wam w1y

Frqvmafa: A9 o w1 | wfeg fafewt area, g aga o= sifae &)
arean Sfera |
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Lo i-.‘s-:/"--f-cﬁu'-b':ﬁf‘-?;i- Lot 2 X Eert T uﬁ(y:ﬂ[gjl'? famatty?
ELIEY PN P IR r| (R AW - ¥ - LANG L

e Qi i WS i e S S st D, i Lo UL
By giving the explanation you are wasting your ima. You -q..{‘mﬁuﬁ r" I:‘L..,‘._. T..‘..as.,,l :Q:&;—..E..l'

speak on the subject, please.

LGrL i dlecnowdnd e FQAE 2 swprSntptl e Rt
B ELSGH e 2Tt NS S0 L o PGl LT JE i
A E ye s B I ‘.‘L?uﬁn;a___.;fﬂﬁ;;,‘_{-.’;fgg;f: iAo T TLy7 g
Szl Ll 1 umndize i Lg s eawni ux Seff P
Jot Gl 2 Lt pustt e S g L0 oSG mmasdon
(Al Py AL Larnrilg i L L e Sl £ L0183, 5S S

_...2,4;.;1,)1; :Qq—#f
2o LSRR Ut Ol urduretSe LA L’b”».'-’t_.f/'
Fedp AN Tt A Lt c s S Aty e S LT it 2&
Mers & Lyl coalition e S LB dir 2 o 42T _q_ai'ﬂ,‘-g‘_: mﬁ-q—.-u’@éﬁa{;{!
0PI D e Uiz pind ey LI e A o fatag Jz
SN P oy i L gl irip ity LA S el sdonsina 0T wterZtg St
AL WP e P\ e USSR LISty Wy <oz
I IS st b el s = WA T KK S g Gt drSi

VRN P Y, T RUYF A1 {10 R PR V11 1y P
_____ L PR | yf;g‘f/y/;fﬁﬁﬁ_df_t.}_g
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1t v fafiet: fag, § o wen =T € 5 SR gew S O we T
7, 3% faers A 3 ® A & faors Teesmea w1 |
afere, g T¥ I R AifFd 29 B faems Theadeame T w3
firvan w7 it 38 Yo o s i 217 @ oo 33 3o 3 v ¥ fF e
T% 91 T i 23 Aren $1 @2 @ A 39w iR s, saR gfeu fw
B g1 33 aren g Rvaa? 40 39 9 =) w7 96 fea afew 098 s
TETE SR % fa s a1 3 7T ) gom @ fee o i R e d # A 9g
wiFm i s framei r i wR tsafswiod g3 fou
&1 o1 | e o 1 R ? fF F9a691 31 U1 3 fag st ©I 791 &, 39 fon
g =it vag Wi, 39 g % fae d 9 @ w o1 | Seitfasm = 3=E aw e
wF Edem .. (Eam)....

IqavTefy: steaTfora i, s .

+ 3t wfig fafi): 3o aw 1 Wit 3@ A FE0 o 3210 gerem md
%7 A9 o | S T for merem e fagen A T o9 9 30 393 s
e i | fiveran | aw aga 8 s 9 ¥ 3we aEeg 3 dmm A
FOAw R L, (@ aEt tmar @ iR v st ¥ o @ 3w A warfera
fawma o T ® coalition & S 3 3o feg foyer St &im &, < fiyaa o4
E BRI F -t & e e o, At 39 wf -9 dm o A o v ond o
{ ST UEH T WA g AW a7 fegrartt 2@ o # Tk fopm awe @ 7% Mo w1
8 @ ¥ ITF 1T T T AET IEF] ANEEE F ¥ ) Feaftearrde w1 R
feran s @ Sfes Hedoade & Tdiegua £ fay ot 4 wER fawar o € fasd
IR et ® iy, Iuw! & farer 78 faerd ¥ 1 Sran st Areeas =g St 3 ww
for far o § Trad e # At § st =) frage fem mm ok fem
e | A fags fem s @ .. (@A), 3 3o wesd i 9 #2 oy
wear$ g W ueE 9 ¥ | Herbarde # 3wegyn &1 o frags fea man d
R (=T

it weewee sweferar: deR, T RS F FEAW &1 & fon 3 whifem
forwd frg ot @ 21 2 A U 1S wuTv 1 i dledteatrde &t favaw w0 Y
T HIfw =1 72 T A IOH 9T WA UM H Y 30 WE F Y T o
. (TAEA)...
tTransliteration of Urdu speech.
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i . s , 4 o e

— . . F s

e e oSl e T TR e b sl L %
I -9_&16'-_'11&-&):&6?

o IR

14t wikg fafigwt: #en, ey quvea TR @2 T A @ §
- (FmEaE)... AR R T w § IRE g w6 At € 2@ dm e
wE

Fruarafa: o= o9 TR W w6 iy, | g Y dan g o wifem)
T Loy Luie Sexar§ STt SIS
- SOOCRRE WO VY

+ Y e fafead: e, wH st waw =rfen) & ot o @ 5?2

ITQTIH; AT A I TEHT =G F AL (FIYH)... will listen to
you.

. . - - )
RERUP TP RIS NTILN SN0 LS R 2

+oft wfex Fafer): g 70 avF 8 @ W ¥ a9 o 4w e

IR ; i, ATy sifen, Sifsw .. (saam) 6 @ e T s
#Arem

RUCE s £ 7 fae A gm moL L Lok
e v_: RN Vn_.‘-’l"."_'_ L “.L"-'-.r‘_:__lifuf_'-u.v e \ff!‘._.),‘r/_, U“Mﬁl/df

1ot e fafemt: &0 wug @ 3t w& & & gon ¥ aife u@ <red =
T e T fem ¥

THE DEPUTY CHAIRMAN: That is my job, not yvours.
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e U:LE’J_'.-‘C-?- u:“.ﬂ,t:ﬁ!‘-':»-(b'-’-'tf pus i L-‘tﬁj"ﬂ vl s et
SHASEGEI e S e P aide 0 FAPA e gin e Ie,
bUIE S A LASET —e b St e (AR S S Peterg ¥ Fre S
TR O g A Pt B 2 AT e bbbt sse ¥ e LA e b,
A T £ LN (J O Y “T—- g; v L S ¢

IS L U

+5ft wfie Fafeal: g3 ondt e &1 s =t e 1 fem, A aw Fen e §
e ag o JffrRym &, F7em 2@ § ¥ O wiw | 95 ¥ wwE g0 9 ¥
AfF Fram 1 Afefrhye 368 o O T 99 ¥ SiwE § 9 A a9
2 AfFa HTIA T IfEEE HY 2 F IUEEE S S B TR A T R R
e w2 qiywa B W ¥ o fom mE @ Fram w wfews fFa s w g, e
79 e A HI9E ) Sga 59 30 T 8, 9 FowE | weEre I w1 T i)Ee
gt 51 W@ ¥ | e i & AW FTEE ® SREEE : 3 % fau s
W ¥, g9 9ga €@ WS i (smawm)... wmathe #1 am aa & & am
(FEaE)...

st ween wkvadt: T Y @ T = wr & s it w6 wd
L A FE 9 . (FHEEH)...

Iqgyaa: few, T ¥ apn e we wraa d =l  fF s e fede
A 3 W Ty ® = fore gn e foel 9 W g@ ® S i o wim et
FT @ ¥ 91 It is better that we have a meaningtul debate. &4 fmm
farat A 9o A fae safas R & @ € ® 1 You should discuss
it in the spirit in which the discussion should take place in the House;
otherwise, we will be disrupting each other and in the process the
whole parliamentary system will be destroyed.
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f;c.‘/duv ff--r( ..x/gfm,ﬂmrv fu-:;-f._-,t._{a‘_,‘lg Ny ,I»i}
‘T’""‘b:”‘;"‘s"‘-—-‘if-"-i’fué—'."U' "b‘-v-‘ [y L,’,:J—,'LJJJIJ{;¢J' 5
~'-“"‘:-'UL""-"&'/‘-—'E/'(T"G?"&'-.L-:cﬁd"dd&mﬁ‘éu-ruwﬂnls_,g..'q.‘ﬂ‘fq),’*Kb’z.t.,;(ﬂ:
AAFLG o7 e st S S L e 2B LSS L b St
etk b SRS S PV E IS R e o i St
VSN = Y TN Y PR § S VRS P § 2 NPT
Ll L L';'-'--’-—E‘,!-‘wf—:i-—o""/.f;-_.p;t'::';bf/um,u_r‘:'wfu_-:;,,:,;,—_'J_jd‘::_

g‘:q‘l.,{_MIRQIRdeF;LU_’_)’JWILEU:/(I -,_{f._}h‘-‘.ug__&._._flﬁ..{.g‘??: SE L pr
FE AT TR RN T AT YN 5 Kot rree NG ST g 3D
e LR WIS S SO Ll IS —-if—'-"ﬁbbﬂf’-u‘:&v?d"kfr
Iwa_,f;{guuu‘r—',u'rbwﬁ e b -fg,_;:;ﬁmé..-,fff ¥ 72 -ujf.#_f-‘uk\i-’f'.
Sl T As sl T s e Il v
S T Gt L33 Er Ve i f e g T s S L ULE e\ v S, e
LI rSnSE S L IS e AL et} Bk i 2 e sl o
b s ”'ﬂlff'tff—lvvﬂfcid’du’u- L e B e N EG S
B RIS Mg 26 Tl - "d”t’—’ff'—{Z'—-UJLjf:; f S
ez pd S te b Lt e e sl BT Lo re b e Fy
Crr ’—L‘ TR S A (O O 2iom Gl KA L G ey
S EER LU»'Kvu~-LJ'JC-..;f _.:;wr,f,u/g:-’l/,ré_{,‘l/J,..CL{,ww - [,U,

é’f{:f_(u‘?""'_"f,r? -"F,L";;'!d,;___{:'-;f‘k [k _..,u-c_,u”[d],u-é/‘__/r“&’_ﬂ, Wi
Sl oz -5'!.-':':4’_"5” ‘::ta\\:’s;-/‘,..ng?.f‘!’u,(lrth’&-—ft:u_’:z..'g-g,,z,ffj:;;’ =

FAL e -rub-n-u'J"'EIE-?J/‘.:’-'J;L,C?L%‘{T' —'4-&JﬁJIJ/E’J!{.JL:\JL-.JLI&/_:wVE‘;.;

e T _Eﬁ(’__l:.‘,:’l:__,:, l'-._.j-”dl,
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+ 30 wifeg fafegt: dem, 3 o w1 w8 @ 5 oR 19 e it %1 am
WY, WIATEE &1 A0 AT HIX ] FHRLEE HT H ST RO & 309 399
FIIA ) QHA a8 T 1 a7 29 B Faers 31 smfeges ) fevdifan 70
1 HTH HN, 39 9 H T8 9a1 1 FH F 0! {5 m e e g eam o
=0 & s forad off 3l et 9 9 70w T s mmm A €, 4 o
B # AR 91y wnfaet # | w9 @actes w99 # o st g wfeen %1, ae
AT REIRE A AN IR-an et fe e, P T fem B sied o  fw
gafen fomn o # FA +) 463 &1 989 9l @ 1w §) Y20, g8 98t
GAE® AG ¢, A9 THH FTA FeR AW T HQR 6 f Fga e @
¥ | 72 0k 9 TS 7 ¥ F @ ool 9 fedw o e € e i W, 3y
HIHT ) FaTg N fF Free & an # 9 I | 3w, w St % fau @il
T 9¢d & fam 1 31 & form o & fmr e ) R @ e e
FO @ FF H1 9O T FEiaaa 2, A9 N awa E, 79 S ga §, T
TG &, 9T WH & O | I« FTHA F THad 7€ a1 al 4 uF 9 frewgm
fr frdt i 2nd fe@ i oo d e e da i FE R i Ea
=i =T 7E CEErd e g fr wE A o ava g faenh ) 9w qeesa 3
@ &1 d @ wEm o [ B A T W A9 FT 3 ¥ | T qeewd W S |
AN R R EF IR DI RIE W R Y L (HAER).. A
T gd € g 320 & 1 98 o T 98 WA 91a & | 9% eehaitye | T
2 9 O=ar &1 YA &) A A | Y T e F S ;R A € e
IGH TIE AT AT FE % IR, TAR I A5 § e 0 §, qga «5oed §
& it § ¢ wreg e wiEgw | 79 aed T F 9 T99a w5 &) aed ot % A
H %13 3 T8 Fen Al | SfET e i fog v R v aa ® € 9w
wemm 3 AW 1, iR W wferdi w1, 9% B9 FvE wE o WA I el 7@
G B TR E @ 3HE S FAueEEn ®, 39w wHie 39 9E &, SAE! A
A =l W wanfera faem & s ) one want AneR 9w A ¥ 3w A
T Ed AT TReT | & st =nfen 3 e aifeu i awn e faeed %
WY TF T S g e # faars s w T @) 5 fears
TFAEIN g FTA TIfee | IAFT [0 39011 FE anfee stk 3= feem s
afeqitE g sE e f s s afefs A am s R § S
dge smimawE e guIa @ IR Gy 9 = 9w
FREIN Fe@  fa F qEmdsh § w53 o w0 3W) TN F6E1 g S
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™ =i fam f& st = s gm, ) 9 e foera §mi W [ wE ®
F @ } I faare are-umw gfaa srar 2 T ) s7r =€ € @ Em et
T &1 favam 3w sfaur @t &1 + sfeafad v ate af 9 Q 33 wrom

TG UG |

SHRI KAPIL SIBAL: Madam, thank you for giving me this
opportunity to participate in this debate on behalf of my party. | have
been listening with rapt attention to the proceedings thus far. And,
before | start, | just want to place on record of this House what
happened in that episode that was printed on the 16th of November in
the Indian Express because that will clarify some of the issues that
have been raised in this House. It was not just that Judevji was alleged

and seen to be taking money and saying, '' %@ gar @ 7  @ife ga

F FOR G H FA 9 A ' it is not just that—something else
happened before that which has perhaps, slipped the notice of many
of my colleagues. There is a rustling of note, and Mr. Rateria tells the
person who brings the note, “U& 7a 1 &9 | MY IF-TH T F@ & "
So, it is not a one-time operation. It is a consistent conduct that is to
be looked into by any investigative agency. This is not, perhaps, the
first time that in Room No. 822 of Taj Mansingh that the money was
taken. This conversation suggests that on a regular basis the money
was being paid to Judevji. And for what wonderful purpose, | don't
want to comment on it. The hon. Ministers and the Government are
free to take money like this and say that they are spending it for
charitable purposes. We have no problems on that. The people of this
country wili then deal with it. But this, Madam, is the reality. Now,
having said that, Dr. Singhvi raised a most wonderful point, and { was
absoiutely amazed. He said, "Lock, it is important to establish
the identity of the person who gave the money.” Yes, it is very
important; | entirely agree with Dr. Sjinghvi. So, forget the CBl. We
will assume that the CBI is not an expert body, that they know nothing
about law. Take an ordinary man. If he locks at what has happened,
he sees the tape, he sees somebody giving the money; that
somebody's name is Rahul; he sees the Minister receiving the money;
he hears Mr. Rateria saying, *' 371 049-09 ¢=1 1 &7d ©17"' so, what
would be the immediate impulse of that ordinary man? He will pick
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up the phone, ring up Mr. Judev and ask him, "Who gave you the
money?" And, he would ask him: Why do you say ‘' 34 T<91-U=1 U&=t

w4l F@ §?'' And the moment that happens, the identity of the person
will be established. So, you don't have to conduct a complex,
convoluted, preliminary inquiry, which the Prime Minister talks of in
his statement, 1o find out the identity of the person, because the
identity of the person who took the money is clear; | suppose, you
don't doubt that. He is a public servant, He is not, under the Prevention
of Corruption Act, entitled to take money and thus he is an accused.
So, what is this preliminary enquiry meant to da? The identity of the
public servant, who receives the money, who is an accused in this
case, is not in doubt. So, why have you not registered an FIR? Please
answer that question. Now, what is even more interesting and that
also emerges from the Prime Minister's statement. This happened
on the 16th of November. The Prime Minister made his statement on
the 10th of December. In paragraph 4 of the Prime Minister's
statement, this is what | read, “The CB1 has also sent notices to both
Judev and Shri Rateria, requiring them tc appear before the CBI".
What does this mean? It means, almost one month has passed, they
have neither picked up the phone to find out nor have they asked
Judev and Rateria to be before the CBI. So, what is the inquiry that is
being conducted? That is why we said that there is cynicism in the
people of this country because in the case of Jogi, within five days,
without a preliminary inquiry, an FIR was registered. These are the
double standards we zse talking about. In the case of Tehelka, two-
and-a-half years have passed, neither a preliminary inquiry not an
FIR! What is interesting...(Interruptions) That is why, Madam, when
Dr. Singhvi was talking about in wonderful terms that the Prime
Minister has said that what is wrong in saying that the CBI must take
appropriate action. This is what is wrong. That in the case of Jogi,
the appropriate action is FIR; in the case ot Judev, the appropriate
action is a preliminary inquiry and in the case of Tehelka, the
appropriate action is neither an FIR nor a preliminary inquiry. That is
the appropriate action that we are concerned about.

Now, remember, Madam, the hon. Prime Minister was the one
who originally said, "My Government believes in zero per cent
tolerance towards corruption”. | remember those words. | was thrilled
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in my heart that here we have a man who is going to stand up to
standards in public life. What do | see at the end of the five-year term?
Warm embraces towards all those who are corrupt; a 100 per cent
tolerance towards corruption. And, here is this man—I| am not talking
about myself because | had admired him for a long time—who was a
colossus in the eyes of the public. He was a giant, when he came to
the public life. Now, the ordinary man has started seeing him as no
different from an ordinary human being. The Prime Minister has reduced
himself, through this statement, and whatever this Government has
done, to an ordinary human being. We don't expect the Prime Minister
of this country to be just an ordinary human being. Don't let that happen.

The last sentence in his statement hurts me even more. He says,
"I would like to assure this august House that the truth will soon be
out and the faw will take its course". Madam Deputy Chairperson,
the truth is already out, and the law is taking another course. That is
the reality of the situation. The Treasury Benches were really upset
when we talked about the double standards of the CBI, and my good
friend, Nilotpal Basu, was pointing that out. { have, and | will place
before you, Madam, the statement of the Director of the CBI, who
was dealing with this issue. It is pure literature, when we read it.
What does he say? "When the Judev tape came to the CBI.” to his
notice, this is what the CBI Director says, "the investigations have
started. We have asked the Indian Express for the video cassettes”.
You will see the similarity of the statement of the Director of the CBI
with the statement of the Prime Minister. | am sure, that is co-
mncidental; | am not saying that the Prime Minister has issued any
instructions. Probably, the CBI Director thinks the same way as the
Prime Minister. Then he is asked, why have you not started these
investigations? He says, "Let us first get the tape, and after examining
the tape, we will decide whom to talk to.” Then, when another question
was put to him, he said, “We have to find out whether it is a credible
happening.” So, he doesn't believe that Judev is Judev. Judev says
he is Judev. But the CBI Director says, "No, | can't believe it. He may
be somebody else.” After all, that is a genuine fear in the mind of the
CBI Director! Who knows? He says, “ We have to find out whether it
was credible happening or a sting operation, and whether something
had been contrived. All these things are necessary.” So, he is saying
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the same thing which the Prime Minister is saying, "“We have tc find
out who did it." He does not want to find out who received the money,
but he wants to find cut who did it. Wonderful, because he thinks like
the Government. According to the CBI Director, "What was shown
on television was unclear. We have no idea who is the gentleman
offering the bribe?" Please pick up the phone and ask Judev, "Who
offered him the bribe?" He is the best person to teli you. You don't
need to investigate the rest of the country to find this out.

That will be a basic part ot the investigation. it is a must to establish
the unmasked mistakable identity of the person. That is exactly what
the BJP has been saying to the public at large. The CBI Chief says,
"The moative behind the operation also has to be investigated.” This is
the statement of the Director of the CBI, who says, “Before | do anything
else, | must find out the motive of the operation.”

We, Madam, have come far away from those days, when the
issues of the motives were relevant at all. If motive was the criteria,
could it ever had happened that the entire Watergate issue should
have been before the people of that country? In Watergate, nobody
asked the question: Who is deep throat? Nobody asked that question.
Nobody asked this from Carl Bernstein Team. Nobody asked it of
Bob Woodward. And they bugged what? The meeting of the National
Committee of the Democratic Party. Yet, till date, we don't know who
deep-throat was. The American public said: "First find out who deep-
throat was, and then deal with President Nixon."

Are these the standards that we want to set in this country? | don't
want to be legalistic, because | don't want to be legalistic in this House;
but | just quote you two passages from two judgments of the Supreme
Court. The Law Minister, of course, is the master of law, and he always
gives advice. But this is what the Supreme Court says on tapes and on
ilegal searches, because, for example, if somebody has done this, it is
an illegal search. What does the Supreme Court say? It says, "In
considering whether an evidence is admissible, the test is whether it is
relevant to the matter in issue and, if it is relevant, the Court is not
concerned with the method by which it was obtained.”

This is the law of the country, and you are saying, "First tell me
the methed, then | will find out." The law says otherwise. | will give
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you another judgment. This is a Privy Council judgment foliowed by
Supreme Court 1985 3SCC 72. It is the same thing. It says, "lllegality
of the search doesn't vitiate the evidence collected during such illegal
search.”

We will assume now that this entire search was illegal. But it
doesn't take away the fact that Judev is an accused. It doesn't take
away the fact that an FIR has to be registered. Then, why is the
Prime Minister talking of an inquiry? The problem is political, the
problem is not legal. Because, when elections are on, what were the
statements made by the leaders of the BJP about Judev? Naiduji
said, he is honest. He saw the tape, he saw him receiving money.
But, Shri Naiduji, the President of the BJP said that he was honest. It
was a vilification campaign, a conspiracy. This is what he said.

Mr. Jaitley said that the credibility of the video was doubtful. This
is exactly what the CBI Director said, but contrary to the Supreme
Court. Then what did Advaniji said? He said this. Describing
allegations as a queer kind of a case — now it becomes a queer kind
of a case,—"so far nobody knows what is the source of the recorded
material” This is exactly what the CBI Director says. We do not say
that he was giving instructions, but obviously, they were thinking
alike. He said, "So far nobody knows what is sources of the recorded
material. Even the newspaper that published it, is believed to have
obtained it from a different source.”" Then, of course, how could they
leave Judev? They needed him for campaign. So, what did they say?
They said, "Judev remains an important star campaigner for us." So,
the fact of the matter is that politically they could not afford to deal
with Judev because they thought that it may have an aduerse effect.
So, the political game is clear — 'forget about corruption, forget about
zero tolerance, what is the need of the hour is to win elections and
we have no principles.' You have shown it. In the past five years you
have shown how you have thrown principles into the dustbin. But
you see the double standards. When it comes to Jogi where the man
says, 'this is not my voice' — whether you believe it or not, that is
another issue — what does the Law Minister say and | quote him,
"We have tied up every angle of the case. ...(Interruptions)... We
have tied up every angle of the case. A public servant has said on
tape that he is prepared to offer bribe." The Judev tape case is a

255



RAJYA SABHA {11 December, 2003]

case of offering bribe and taking it. Jogi tape is a case where he is
prepared to offer bribe. This is a criminal act for which Jogi must go
to jail." What kind of standards are these where the Law Minister
says in one case, that if you are prepared to give an offer of bribe,
you must go to jail, but in another case where the man has taken the
bribe, there should be a preliminary inquiry. What are these standards?
Please explain to us. At ieast the people of this country do not know.
They want to be enlightened. Madam, the fact of the matter is that
this country, the political establishment of this country—! do not
want to sound partisan now — and all political parties have to actually
deal with this very, very important issue as to how to reduce
corruption in our country. Dr. Singhvi mentioned about Transparency
International, which is an international watchdog on cerruption, and
we are at number 83 in the list of the Transparency International.
What the Transparency International says is that India loses 1.3 per
cent of its GDP on corruption every year. Seven billion dollars are
lost by private business because they have to give bribe to public
servants. S0, you may save Judev one day, you may say save the
Tehalka people one day. But the fact of the matter is that you are in
the process not wanting, not showing the political will to deal with
that issue. By issuing these statements, we have nothing else to do
but to be cynical. If you remember, Dr. Singhvi said, "Why have you
been cynical?” We have been cynical because you know the facts,
you the persons who are guilty, the CBI knows it, you know it, your
Ministers know it. You adopt different methodologies in different cases
to suit your political purposes. That is why we are cynical. We do not
want to be cynical. We want to cooperate with you. We have at no
stage, no Member of the Congress Party has at any stage said, "We
do not want an inquiry into who did it.” We have not said it. So,
please inqure into who did it because according to the CBI Director —
and that is another statement | forgot to mention, Madam Deputy
Chairperson — when he was asked a question, "Why are you finding
out as to who did it?", his answer was and | quote because this is
very important for my next point — he said, 'entrement is an offence.’
| heard the treasury benches just now saying, when my {earned friend
said that Advaniji and the Law Minister were involved in it, they said
'‘what is wrong with t?' ... {Interruptions)...| heard that. Now, the CBl
Director says, 'enterapment is an offence’ Has the CBI Director made
Mr. Arun Jaitley and Mr. L.K. Advaniji an accused because if
according to him, entrapment is an offence, then an FIR has to be
registered against Mr. Advani and Mr. Arun Jaitley? So, either the
CBI, in the case of Jogi, will say entrapment is not an offence or...
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ot wrETRty AT (I w2Aw) : FSaAr N FeHa 2

SHRI KAPIL SIBAL: It is possible. He may say in the case of
Jogi entrapment is not an offence. And, in Judge's case, it is an
offence because it all depends on the thinking of the Government.

st 39 T A T D AL

SHRI KAPIL SIBAL: | remember the days when the CBI was
after Mr. Lalu. Everyday there was an application in Court. We had to
defend it on a daily basis. When it came to Tehelka, everyday, there
was an application against either Global or Tehelka. There was no
application against others. Mr Jethmalani was defending them. He
knows it well. | know how he went through. The fact of the matter is
the Government, the treasury benches, the hon. Prime Minister, are
not being sincers to the people of this country. | do not say that they
are directly interfering in what the CBI is doing. But the public
perception seems to be that either the CBI is more than willing to do
what the Government wants it to do, or, the Government is through
certain means, ensuring that the CBI is doing what it wants the CBI
to do. There are only two possiblilities. Therefore, when Dr. Singhvi
said that we should be in the process of nation building, that is,
precisely, what our point is. We should be in the process of nation
building. And, through this process, do not destroy our institutions. |
agree with Dr. Singhvi. You are through your double standards and
your double speak, destroying the institutions of this country, whether
it is judiciary or the Human Rights Commission or the Election
Commission or any other institution. You are destroying them. You
are even destroying the exalted office of the Prime Minister because
he should not be seen to be an ordinary man. And, unfortunately, the
people of this country, now, have recognised that this Government
can give them no better. Thank you very much.

THE DEPUTY CHAIRMAN: Shri Ravi Shankar Prasad.

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI SHANKAR
PRASAD)} : Madam, | am, indeed, grateful...

et s e aa d fam 2
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st I viwt woe: F AW =0 9 @ da € g9 W1 | am,indeed,
grateful for giving me the opportunity to make my submissions on the
statement of the hon. Prime Minsiter. It is very clear and categorical
as to how the Government of India views the entire issue of corruption
and that must be investigated fairly and properly. | have been listening
to the speeches of the very eminent speakers from the other side of
the House. | heard Bhardwaijji speaking about the institutions and
their degeneration. Since | was an activist, | got reminded of the
Emergency days, | got reminded of the supersession of the judges of
the Supreme Court, | got reminded as to what happened to the media,
I got reminded of the whole ot of things that even a person like Lok
Nayak Jaiprakash Narain had to move the High Court in Mumbai to
get permission to sit under the sunlight when he was su‘fering from
kidney aliment. A great experience, under the Congress rule of
institution building, came to my mind when Mr. Bhardwaj was talking
about the institutions. My friend, Mr. Nilotpal Basu, an eminent leader,
talked as to how the CBI's autonomy is being completely compromised
or bulldozed. As a political activist, [ have been going to Bengal from
time to time. Other parties have been making allegations, particularly
in some parts of the rural Bengal. But, howsoever true the allegations
would be, an FIR would not be launched if the party office says 'no’,
and, howsoever silly the allegations would be, an FIR would be launched
if the party office says 'yes'...(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka): Are you justifying that?
...{Interrupfions)...

SHRI RAVI SHANKAR PRASAD: | am not justifying. | am talking
about Mr. Basu's record ...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him speak ...(Interruptions)... This
is not fair ...(Interruptions)...Please, fet him speak ...{Interruptions)...
He did not disturb anybody ...(Interruptions)...

SHRI A. VIJAYARAGHAVAN: |Is the Minister saying this?
..{Interruptions)... Has he got the evidence? ...(Interruptions}...

siteret |t WEwad: dsn, (ayE)
THE DEPUTY CHAIRMAN: Please sit down ...{Interruptions)...
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| am sitting here ... (Interruptions)... | never saw Mr. Ravi disturbing
anybody ... (Interruptions)...

et wren TREAd: AN, (TR} T A M A N TERAA FE R E, a9
frarg & 74t 9t ofeq (=Eum)

Igavefa: o fie atg Afau (=mem) Afag, d= 91301 He did not
disturb anybody. Please, as Mr. Kapil Sibal ...{interruptions)...It is not
the question ...(Interruptions)... Let him speak ...(Interruptions)...The
discussion is going on in a very proper manner. Now, please let him
speak. ...(Interruptions)... No, please keep quiet. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, so far as corruption is
concerned, the great legacy of Congress Party in the last forty five
years, starting from 50's to 60's to 70' to 80's is quite well known.
Ever their Prime Minister had to suffer investigations in corruption
cases, not only one Prime Minister, but two Prime Ministers. One
Prime Minister got the rule bended when the Opposition leaders were
in jail in order to remain in power. Therefore, the moral posturing,
which emanates in brilliant English or sophisticated Hindi from that
types, at times, makes one to reflect upon their duress in the Court,
and there lies the double standards, which | would like to highlight.
Madam, one issue has really distressed me. We are in power today;
they can be in power tomorrow. That is the part of the democracy,
but to make sweeping comments against any institution, is certainly
not fair. The reason as to why | am making this statement is, the CBI
was completely condemned in the wildest language possible. Is it
fair? Kindly take one case. Here is a situation, where people are
filing public interest litigations in courts after courts, wherein they
have wanted that this case should go to the CBI. We daily see it in
newspapers. Why is it happening? It is happening because there is a
basic trust in the CBIl. What is happening in the Telgi scam? Why is
there a conscious reluctance on the part of the Congress Party, on
the part of certain Chief Minister not to ...(Interruptions)...Yes! Yes!
{Interruptions).What is happening in that ...(Interruptions)... Madam,
what is happening in that matter? ...(Interruptions)...

THE DEPUTY CHAIRMAN: Please sit down. ...(Interruptions}...
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He has a right to speak; you have a right to speak; they have a right
to speak. Have patience to listen. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, | was listening to
Mr. Kapil Sibal, a man of great gradation and powerful eloquence,
about his treatise on corruption. He did not speak even a word
about Telegi scam, involving rupees thirty thousand crores!
.. {(interruptions)...Madam, what is this7? | should be allowed to speak
...{Interruptions)...

THE DEPUTY CHAIRMAN: Never mind. ...(Interruptions)...

SHRI RAY]I SHANKAR PRASAD: Madam, | should be allowed to
speak. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | would like to say one thing.
...(Interruptions)...In this whole discussion, which I have been listening
for about an hour, many corruption cases have been referred to. If
every speaker had confined himseif to the subject, which is under
discussion today, | would not have said anything. But as everybody
has a r:ght to put his viewpoint through whatever example he wants
to give, you should listen. What is wrong in it? ...(Interruptions)...He
has a right to speak what he feels right. He is not going to speak
what you want. He is after all in your opposition. So, he will speak
what hr thinks right. He is not going to speak your {anguage. So, you
have tc have patience. When Mr. Kapil Sibal was making his point,
he was listening to him. So, have patience to listen, now. Please
keep quiet. This is not the way. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, the reason why | am
being constrained to make this reference is, a constant reference
came about double standards. Police officers had commented about
implications of certain Ministers in some of the Governments, ruled
by the Congress party, in theTelegi scam, involving rupes thirty
thousand crores. What have been their standard? What about their
double standard? And, this particular scam has larger ramifications
— national as well as interpational. Obviously, plain common sense
dictates that one State police cannot go to the entire depth of the
conspiracy. You would really appreciate it. Therefore, at least, the
Congress party should stop taiking about double standards. Madam,
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a lot of press statements have been referred to. This morning, |
also read a press statement in the Hindustan Times about the
Leader of Opposition in the Lok Sabha, Shrimati Sonia Gandhi.
She has made a very curious statement. | would like to read that.
It says, "Mr. Jogi had no business trying to use all kinds ot means
to spiit the BJP. That is why have suspended him.«"
...(Interruptions)... Have patience! Have patience! Madam, there is
an acknowiedgement...(Interruptions)...

THE DEPUTY CHAIRMAN: Piease listen ...{Interruptions)...

SHRI RAVI SHANKAR PRASAD: There is an acknowledgement
by their leader that he was using all sorts of means to split the BJP.
But the question | am putting is this. Why is this realisation now? Mr.
Kapil Sibal ...(Interruptions)...

THE DEPUTY CHAIBRMAN: Just one minute please ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Mr. Kapil Sabal talked of doubie
standards. Here is a case where _..(Interruptions)... Madam, | should
be allowed to speak. This is very unfair.

Iqaurafy: 2fgy g5 T T ¥ oy et =) <o T8 2 @ ¥ (s

SHRI RAVI SHANKAR PRASAD: Madam, | should be allowed to
speak. | did not disturb anyone.

THE DEPUTY CHAIRMAN: Everyone has a right to speak in this
House. They are elected to do that ...{Interruptions)...

SHRIMATI AMBIKA SONI (NCT OF DELHI): Madam, when Mr.
Bhardwaj was speaking, they were all disturbing ...(Interruptions}...

THE DEPUTY CHAIRMAN: No, no ...(Interruptions)... | was
not there at that time. | would have stopped them
...{Interruptions)...\f | were there on the Chair, | wouid have stopped
them...{Interruptions)...| was not there in the Chair ...(Interruptions}...|
did not allow anybody to disturb Mr. Kapil Sibal when he was making
the statement. What happened before that, when | was not in the
Chair, | am not responsible for that ...{Interruptions)...Please listen
to the speech. You have a speaker, he can reply. They can reply, you
can reply. But let us have a meaningful discussion. He is making his
point, Let him make his point. You make your point, whatever it is
...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD: Madam, | am grateful to you.
Mr. Kapil Sibal talked about double standards. Now, see the
double standards in the Judeo case and all the issues relating
to Mr. Ajit Jogi. Based upon a spurious tape, under compietely
spurious circumstances, something comes in the newspaper about
Mr. Judeo. He resigns. The Prime Minister accepts the resignation.
He demands for a fair probe.

Here is a case of Mr. Ajit Jogi, who becomes a member of the |AS,
based upon other caste consideration, who becomes a Member of
Parliament, based upon other caste consideration, has charges framed
against him by a court in Shahdol. Proceedings have been instituted
against him questioning his caste status by a competent constitutional
authority. Here is a case where Mr. Ajit Jogi writes a spurious letter to
the Prime Minister. The Prime Minister sends it to the CBI. The CBI
examines it, takes his statement and comes to the conclusion that a
forged letter was deliberately used by Mr. Ajit Jogi. Three instances of
proper proceedings against him coming to a logical conclusion after
investigations! Yet, he was not even asked to resign. On the contrary,
he was painted as the poster boy of the Congress Party for the election
in Chhattisgarh. That is double standard. This is double standard. And
they are lecturing us on doubie standards. It is something very truly
astounding. And today when Mr. Ajit Jogi has become a liability—why |
said it was a very curious statement—certainly, he would not have
been dumped had he not really shown the courage to even use the
name of Mrs. Sonia Gandhi on the tape ...(Interruptions)...

SHRI RAJU PARMAR: No, No ...(Interruptions)...

SHRI SURESH PACHOURI: Please show the document where
he used the name ...{Interruptions)...

THE DEPUTY CHAIRMAN: If you list a discussion on Mr. Ajit
Jogi's case, then, definitely, his name will come. So, if you are doing
this, then, you are pre-empting that is should not be discussed. So,

let him speak. g @1 ...(=@"M)... No; no...(Interruptions)...He has
a right to speak.

SHRI RAJU PARMAR: He is quoting our Leader... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, | did not complete
...{Interruptions}...

262



{11 December, 2003] RAJYA GSABHA

THE DEPUTY CHAIRMAN: You complete your speech
...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Then, | should be allowed to
complete my speech... {Interruptions)...| should be allowed to
speak...(interruptions).. What is this? ... (Interruptions)...

THE DEPUTY CHAIRMAN: Yes, he is quoting, | know
...(Interruptions)... Many names have been quoted... (Interrupfions)...Hon.
Members, | have been ... (Interruptions}...

sft oo vl 3R Fw T g ey & qwge L (A .
it Tu.qW. Awgferan: tew, geard wEat vt {1 (s

Jgawafy: sregEnfern W, @y dfaul You please sit down
...(Interruptions)... Take your seat, please ... (Interruptions)... @fewg,
Y STYAT WTHOT Fqeiie FRY |

At oo vt dem, ¥ sy Sfie s weE F IR EE TRa € fE d
g mar S 39 S8 & ged ° arta St St ¥ wiftn it e =

FAES TATY ... (BAEA).... Y G W@ W E e L ().
TEl g R 1L (AT,

FYHYIGRT: TG BEE S8 F8 991 w1 @ ¥ 1 39 5o 2 i L,
(smawm)...

sit g o= : TEe, IO 3% AT %1 IoeE wE § S o Wa wE W@
L. (HAE) ..

SHRI RAVI SHANKAR PRASAD: Madam, should | say
something? ... {Interruptions). ..

Ivgyrefy: AR g frar | v A B B @ &1 Ty warw 2 e
ITH! TP FA0 § ITFT AT FqE T Ao

SHRI RAVI SHANKAR PRASAD: Madam, the discussions have
come on television a number of times. ...{Interruptions).. We have
watched it. .. (Interruptions)... Mr. Pandey, specifically, asked
Mr. Ajit Jogl, "has it Sonia Gandhi's support?” He said, he will, certainly,
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ensure that, What are you talking about? It is a matter of investigation
...(Interruptions)...

AN HON. MEMBER: Madam, he is misleading the House
...{Interruptions)...

oft oo vt fzn, A 3w 3w gahee ) mad O S w A
et € f& aE o W@ s ¥ L (oqmemm)...

TYAATRY: 379 %3 95 ). (SqAS1)...
oft s vt waE: i 21 L. (o).

i gtw whtd: Fu 20w giafee At T # ) IEE ST A % oot
fem %) 9% 1=d 4@ ) L (OMAETT)... TEIN TR AW F IeqT FIE
o (TTEEA).... '

syaw ofn: @ W S (o). ww fame) smu &fsdn
.. ().,

At gu vl ftew, S e am WA E Iww @ 4 P @
o (TG,

ITATafy: A9 &3 9EA 1, (FAAA).... | can speak with one person
at a time. Mr. Suresh Pachouri, | can hear you; you don't have to
shout...{interruptions)...

M G vitld: afFT dew, A W o W @ ¥ F@ e fAE w0
...(Ta8E)....

THE DEPUTY CHAIRMAN: Please sit down...(Interruptions)...
Please take your seats, ail of you. Mr. Pachour, your Party has been
allotted time. You are most welcome...(Interruptions)... Just one
minute...(Interruptions)... You can mention, whatever you want 1o
mention, about it .. (Interruptions}...If everybody gets up, 1 am not
going to answer...(Interruptions)...Please sit down..l am talking to
one person, not to everybody...(Interruptions)... sita 43 =TEA |
...(qY9H)... Please take your seats...(interruptions)...Please take
your seats...(Interruptions)..You cannot speak...(Interruptions)...sq

AR (AN ..
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it o v : wfet AlE A | T w1 ik I8 29 B ded # wen
Tt NE IR AR L (wmau). den, W am sa e A @ A
IuH! 71 o fenrd @ fawitioa w3 ferd o s osg 9w oL (Faem) .

THE DEPUTY CHAIRMAN: Just one second. | will look into the
racord and see, please sit down.’| cannot say more than that

...{(Interruptions)...| will look into the record what has been said
...{Intarruptions)...

ot TR S den, T g v St R 0w @ gateeE # |/d
aa ¥? .. (vamEE).

sft oo vl Tt Tt o Tem Y @ wa ¥ L (sTa e,

THE DEPUTY CHAIRMAN: | will look into the record. If there is
anything, 1 will see later, not now...(Interruptions)... A W& HiA |
.. (TqE)...

st T amEatea: ae ¥ @ @i Fig 1 A dwm d 9w @ e
H¢ w1 T dw ¥ o wEfafe R (FeE). e 91 vm aw @ FE L2
. {Emur)...

‘e T o
PR T o

NS

ot W Eea Wit (ST wdW): F®* = A & o At
.. (A2 ).

ITRATIFT ; 3779 43 IMEd | i e e 1 * wex Faifetantd & and it will

not go on record. | will look into the record... (Interruptions)... | told you
that | will look into the record..{/nterruptions}...

st gt it : T 3w S SR X o e T T fer &

Iqgvrafa: amg #faA 1 | said, * 1 will look into the record.” Please sit
down...(Interruptions)... After my assurance that | will look into the
record and see what has gone into it, please listen to him. Let him
finish, because we are not having even lunch hour and you are not
allowing people to speak...(Interruptions)...

tTransiiteration of Urdu speech.
* Expunged as ordered by the Chair.
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SHRI NiLOTPAL BASU: Madam, | have to say something.
THE DEPUTY CHAIRMAN: Is it a point of order?
2.00pP.m.

SHRI NILOTPAL BASU: No; it is not a point of order, but | want to
seek some clarification. We have been here for quite some time..

SHRI RAVI SHANKAR PRASAD: Madam, | have not yielded...
(/nterruptions}...

SHRI NILOTPAL BASU: Madam, can we make a statement which
is, actually, incorrect and get away with it?...(Interruptions)...

it on T I F St o 3 i i w1 A e e

Iugwrafa: 3d 2faA 11 will see to it. What is right and what is wrong,
I am not aware of anything. | don't have any letter. | will look into the
record and see...(Interruptions)... Please sit down...(Interruptions)... |
said, | will look into the record, why are you making so much confusion
about it?...{Interruptions)...

A T8 UHe SAggarfad: e, f g =6 I TR SR FE ® ¥ fH s wt
TAfFeE 3T UG ¥ | 70 30 Ndfer w7 L (smaem). s g aitdifese
FOfF agaad &2 . (avA)

Ht N IE: qEAHT Fiz H 3T S FT AW T AW 41| §HA TR AW
Ié ferm 1. (=myE)

A TROTHe AT : FN 39 23 3 fw 2o wet 272 . (=@amA)..

#t wfra fa=ae: 9eas1 4 # 32 S % A9 FE 91 3T ¥ ) 39S an o
THA 3P ATH F Seor@ wt FE vy . (HagH)

THE DEPUTY CHAIRMAN: Will you please sit down? ...(Interruplions)...
| promise, that | wili look into the record.. {Interruptions)... Please sit
down. ..(Interruptions)... | will look into the records. ..{Interruptions)...
This is the only way | have. ...(Interruptions)... } cannot tell it off-hand.
{Interruptions)... { have no other way. ..(Interruptions)...
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oft A% T e WA A 1 a F et 3 L (e i
T & Hrdste &1 AW fam s, warst %1 9w faa I, (e ). 9%
Terd AT ¥ 1. (SHENT) ..

THE DEPUTY CHAIRMAN: No; | am sorry. ...(/nterruptions)...
Please sit down. ...{Interruptions)... | have no other way except to lcok
into the records and see what is wrong and what is right.
...(Interruptions)... | cannot say anything without loaking into the records.
...(Interruptions)... ¥f3y, 3w, | will look into the records. Please sit
down, ...(Interruptions)...

SHRIMOTI LALVORA (Chhattisgarh}: Let him apologise or let him
withdraw his words. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | will look into the records and see.
. {interruptions)... | will look into the records. ...(inferruptions)... Please
sitdown. . .(Interruptions}... Until and unless | see the records, | cannot

say anything. ...(Interruptions)... afey, afay

SHRI RAVI SHANKAR PRASAD: Madam, | leave it to your
judgement. ...(Interruptions}...

SHRI PRANAB MUKHERJEE (West Bengal): Madam, | would just
like to make a small submission. Mr. Ravi Shankar Prasad has said
that the tape mentiocned the name of the Leader of the Oppaosition.
Whether he has stated it or not, that you can venity from the record. But
it is being challenged that in the record, there is no mention of her
name. Therefore, if the Minister makes a wrong statement, and if it is
found that it has gone on record, then he should either authenticate that
‘what | have said is correct’, or, he should apologise to the House for
misleading the House. ...(Interruptions)...

it Tere Fgygaiem: g e S, s sndfede st fe ad R
o TE ) (AN ... Y T8 ndfede w5 U . (wgEee) .. ®F s 9nmm?
LATTEEA) . M AN FEREFWAEE, s s A frse 2w, 3 @
g P aESaEs g R I R Tm R T (mmeA)

IS AT A3 9K T
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SHRI PRANAB MUKHERJEE: It is not a matter of questioning.
Even the Minister is taking the risk of breach of privilege. If the matter
is not factually correct, he should either say that 'l am quite sure that
my information is absolutely correct’, and what you are saying is wrong,
or, he should say that ‘'my information is not correct.' The question is
what he has stated is on the record of the House. The guestion is, what
he has stated, whether that is correct or not. If the Minister is quite
sure of his facts, he should say, "Yes; | stand by it", and we will accept
it, and if he says that 'No, | will verify my information,’' he can say it, or
he should... ...(Interruptions). ..

o SriEA s e Wit (it faepr =l ) ; st W Wit v Y w e R
I & (mmaE). I A g ()., g I e T R
w ¥ .. (sgagm).. 1 §es 9 e L (FEeED...

THE DEPUTY CHAIRMAN: Now, after what Mr. Pranab Mukherjes
has said, | think everybody shouid sit down. | will give an opportunity to
Mr. Ravi Shankar Prasad 1o say what he wantis to say.

SHRI RAVI SHANKAR PRASAD: Madam, | was stating that the
entire tape has been played on television channels a number of times.
| have stated that the contents thereof have also come in the
newspapers. | just spoke one sentence, and, thereafter, ] was interrupted.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him finish. ...(Interruptions)... No;
no; this is not correct. ...(Interruptions)... If Mr. Pranab Mukherjee wants
him to speak, why are you objecting? ! do not understand. | have asked
him to give his explanation. Let him give.

SHRI RAVI SHANKAR PRASAD: Madam, | have only stated that
what | was saying was that because in the nature cf conversation, the
name of Shrimati Sonia Gandhi came. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | will look into the records.
...{Interruptions)... | will look into the records. ...(Intarruptions)...

SHRI RAV! SHANKAR PRASAD: Madam, this is what
.-.{Interruptions)...

268



[11 Decernber, 2003] RAJYA SABHA

THE DEPUTY CHAIRMAN: | will look into the records.
...{Interruptions)... Mr. Pranab Mukherjee, | will look into the records as
to what he has said. if he has said anything ...(Interruptions)...

SHRIPRANAB MUKHERJEE: If he has said so, what is the corrective
measure? ...(Interruptions).... i{ he misleads the House, what is the
corrective measure? .. (Interruptions). ..

THE DEPUTY CHAIRMAN: | will look into the records as to what
he said...{/nterruptions)...

ot S AT, A arR A R AV A s asw A i L (THaem).

SHRI PRANAB MUKHERJEE: He is misleading the House. The
only relevant sentence here is that 'Mr. Ajit Jogi took the name of
Smt. Sonia Gandhi.' The contention is that Mr. Ajit Jogi did not take
the name of Smt. Sonia Gandhi. The Minister should authenticate
what he has said, that Mr. Ajit Jogi took the name of Smt. Sonia
Gandhi. If he says that he stands by it, | will accept it. If he says, 'no’
and 'l am talking of the entire tape recorder', we are not concerned
with that. We are concerned with only one sentence, which has been
recorded on the tape recorder of the House that 'action was taken
against Mr. Ajit Jogi when he mentioned the name of Smt. Sonia
Gandhi.' The contention is that Mr. Ajit Jogi did not take the name of
Smt. Sonia Gandhi. If you have the records, if you possess any
record supporting that Mr. Ajit Jogi took the name of Smt. Sonia
Gandhi, let the record be placed before the House. That is the correct
procedure.

sft IR e fRedt 1 99 AN G TE T dew L (smENmA)

THE DEPUTY CHAIRMAN: Now, one second, please. Can you
sit down? Because, we have to solve this problem. We cannot go
ahead with the problem going on there. | said that Mr. Pranab
Mukherjee wants him tc make a clarification as to what he really
said. if there is any dispute in what he said and what he is saying
now, | woutd look into the records and see what can be
done...(interruptions)... | told you that, | cannot go beyond that. |
would go through the records. | don't have any other way to check.
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ot 3 e d=w, asdt A

THE DEPUTY CHAIRMAN: Not 313t 1 373t st et 2@ &\ Q- o

7 gon ¥ Ta Uz ®@ 3G L. (F@Y). . | cannot and we have
not done it. | would see the records. | promise, | would see the
records if there is a contradiction in what he has said and what is
recorded. | will see the records...(Interruptions)...

st TEEe FEgEier: den, T Sad WTE TENuS B o #
..(omaEm). ., R, T F59 FE S L (HawE)..

THE DEPUTY CHAIRMAN: Let him speak. Let him
finish...(Interruptions)...

2 TTE AeATar: don, 98 W wdfafga ¥ . (FEYA).... 7 e a@
EIGR:IECEAING. L i D

st T Ea WiEd: dew, 3T/ I ST dwen wm L (sEem)

THE DEPUTY CHAIRMAN: Please, wait a minute ...(Interruptions)...
Please, take your seat. Somehow, we have to solve this problem of
what he said and what he did not say. What Mr. Pranab Mukherjee says
is that 31T Fim &2 i & 1= e 1 ] \ie] aft oy @ @ & fra was e

¥ ar=m & @@ &1 1 am just trying to run the House in a peaceful
manner. And let us do it, because we have to find a solution. It is not
that there is not going to be an impact at all the time. We have to
continue with the discussion in the House. Now, what Mr. Pranab
Mukherjee said is that if what the Minister has said is part of the record,
then he wants either the Minister to authenticate what he has said, or, |
can only find out whether there should be any authentication done only
when | listen to the tape and see what is there on the records. Because,
| have no other way...(/nterruptions)... Please, do not interrupt me
because | want to run this House peacefully. This is the solution that |
can offer and help you in finding out. That is one thing. Secondly,
Mr. Pranab Mukherjee said that 'you should get up and say what he said do
you accept it or not', the latter part | would take care of. But the other part
is 'do you take it or not?' There are two controversies - one what Mr.
Mukherjee and others are saying and the other is what he is saying. The
problem will be solved after checking all the records tegether.
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st 3m qan: Az, TEw # fow w5 @ 2, 0w e . (smAuE).
AT\ TR ez d ¥y wreh 1 weeirtte w0 L (S| ...

THE DEPUTY CHAIRMAN: | have a solution. | will not adjourn the
House because we don't have enough time. | can do one thing.
...{Interruptions)... Just one second. 39 &M A Wit & =Ed | | do not
understand what is your probiem. 1 am trying to help.
...{Interruptions)...

5t % T 3T T F UEAE HW | (FEAYH). T Mg gen ¥
s dad ... (zmmam) ...

THE DEPUTY CHAIRMAN: Please sit down. You are not heiping.
...(Interruptions)... Please sit down. Ambikaji, just a minute. | would
rather go and see the record and get somebody to run the House. |
will not adjourn the House ...(Interruptions)... We do not have enough
time. ...(Interruptions)... | will ask Shri Santosh Bagrodia to take the
Chair and continue the discussion. ...{Interruptions)... We cannot stop;
others have not spoken. ...(/nterruptions)... Shri Ram Jethmalani has
to speak and many others have to speak. | will not step.
...(Interruptions)... Never mind. | will gc and see the record.
...{Interruptions)... | wili see the record. Nobody is denying. | am not
denying the request to see the record. | will. But if | have to see the
record, | will have to go. If | go, then somebody has to take the seat
because the House has to run. Mr. Bagrodia, please come. The House
is not going to be adjourned.

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA}] in the
Chair]

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): What do
we do? Please bear with me. ...(/nterruptions)... Do you want to say
something? Everybody should sit down.

St gow TE : ITAUTAE TERE, W 9eRg ) ST W H wa W
I Y 9 91 FE @ 4 o A 79 969 71 Toord T 9| srsfia St St A
g § @y mit S @ AW fom, 39 @ ) e 39w faers sdaE B g
211 oo wfm TR 3% f&Ea e o feEr F 9 ) ag-wiEst
e 1 foan 9 | it st ot A st Wi et w1 m ww da d @ g
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forg-w=y 4 a17e g S FL W € W A v THSE! gvifug w1 A T @ 1@ gAw
FraaTR V@ fTiiaa e smg ) 97 ATHE gew gan @ gu @ i dgd A
e qEl 91F Fedt Iy T < W s WfY T8 9e7 % 99 9% 99 qa
w7 =R & i 7 feet ot fawa v ot v =l 0@ §, @ i @ sl aife
3R 39 W33 ®1 g% Wua @ R fF fedt Wi 3@ oo & am o seed TE %
affr N s oA A Y iquu e fe sk ag T ff t A ma AR A
AR ded § foud sast vire W yyraras fags om I ag <ew TE QA
afe 1 & st wftg WA wEw @ sy % | € R 2w w1 vt fe
e ® w=l @ @ o @ g A St vt F e @ seew fen A
9 Yo A9 & © i TE @ g w1 wrdanEt 4 fGetfua @ few € 9w ik
YA T AT ® ¢ §H WL H MAUE wd & faw gm owwwm w:i)
L

SHRI SATISH PRADHAN (Maharashtra): | have a point of order.

THE VICE-CHAIRMAN: (SHRI SANTOSH BAGRODIA): Speak
only on this limited issue.

ot wefho wuE; TATE, T TEE S I F W § F4@fE A9 Y va g |
% Frota fe an fae A it o 990 gu €, § = TR g At o 3w P
w9 ot frofg €rm, 3 $ ) SaTeds TR ST W bt @ 9 fiotg 23 R | A s
e & fou ) 9w g% 1 farg o /@ F1€ frofy 7@t s § w9 ww Qe
74 favg € 39 991 o0 F=0 9w @m?

ot 3 T A, T) Te W Afude @ ol e # wg wen ¥ A Rt
A rea e fera o @3 f Affedv 99 F 9 ¥ w3w s frm ¥ w=
Fgaaafy ot e A f A L R I R T A R L (wmEE)

Jugwreaw (st sarw gty  snuE T . (e E) ..

At ¥ e 7 R ATen ], 3ae) angeett @ o wn wwe, 39w A
TH- g/ F A S wg AW fEm s R, 78 WS B JE @m0 Ay wd
ToE dqeeht #ifay fx 7= o0 &0 @) S TSI g A fam @ e
FHae HY, AR A, 79 794 3 39 R, W T 1 9 Suen w1 16 13
9 @) A0erd famn su, IS ATg 31 RIFH &) 95y, U RIS A€ 99

Iqaweae ( st watw wpTEifen) « sifau wfus it

"Notrecorded.

272



[11 December, 2003] RAJYA SABHA

SHR1 KAPIL SIBAL: Sir, | just wanted to mention that in the past,
| remember myself having participated in one of the Ayodhya debates.
| made a statement. | quoted somebody; they challenged that and
the House did not function for about one hour, and then the House
was adjourned to verify what | had quoted for twenty minutes, and
after verification, the House was continued. So, there is a precedent
in the past and | would suggest that instead of carrying on this
controversy, just adjourn for twenty minutes, come back and we will
be abte to function.

Mt ww firg (v s anfio 3deT e @ gvg W) @ SvgwisaE
TR, ITWuTefd wEEa 4 & ARw e ¥ uw @ aw smw ¥ 5 f RaE W)
AEFL AT FH IWF A5 ¥ AG ARy M AR gH Iw frm ¥ P 9w A
o | BTSH el F1 FaeE & f w=t o @it | w3y 9w % aoew 9% e
2 vufere st ol @t Sne, o viwt wEE S ) e fom s (seen). .

ot T TR Ew S, 9w WA A FL (S,

ot dw firg am: Fii-% @ e SO WL (o).

IRy (A A W) ; T St e @ fuw aw way @@ g
& ¢ fF W o Ao € ag aJfdfeF o afee 3 37 IR
WS, @Wﬁiﬁwsﬁﬁm%mimﬁ aquEﬁFﬂTiTi()n]y that,
not general discussion .(Interruptions)...

SHRI SWARAJ KAUSHAL: It is being decided
inside...(Interruptions)... That is why the Deputy Chairperson has
gone inside...{/nterruptions)...

Iqavens (St W W) : S 9w S @ =9ig 9 E TE,
a# @ ¥ (sAuET).... Kaushalji, you are speaking out of
time.. {Interruptions)...

SHRI SWARAJ KAUSHAL: Why do you refer to Shri George
Fernandes so many times...(Interruptions)...

it A e A wAE R

sit e Tl : 513 St Wil waigie ot @ At F wen @ S e @ A
frwma Afeg i 39 frord @ Fera fam 9w

Iravrsae (ot T ) : ¢ v arraiferardd &) sr e 9 gen
A feee R oo T A Y R R I A T e wFA ¢

*Expunged as ordered by the Chair.
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.. (SEar)... OF firre wa 33 9wy, gre $t w1 |@ine ore srdy g difag
oo (SHEN)...

ot o v @R e st R (=)

IgawEe (N dotw weRifan) . M wnz alw s
(SqAWH).... 9E R W5 AE AR g .. (wmem) ..., [0 @z
atw st g7 9T (=mem).... @ge Sitw Ardt But the point of order
gets the precedence.. (Interruptions) Please let him speak first..
(Interruptions) AT Qe ... (=USTT).....

SHRI SURESH PACHOURI : Sir, we have a point of order...
(Interruptions)... ITRVIER ..., (SqAE)...

W gwwen fiy wat: W e vt afee . (e

Iavrsay (o Ty Al : @ A At w1 9w . (aee) .
e g wfemntd A T Ty g3 A d w9 7€ T GFA he has

raised a point of order. Let me listen to his point of order...
(interruptions)

e Tawem fig ami: o g =i (e

ITuwTey (ot W wEmifear) : @ faw $2 w@ ¥ £ it will not go on
record. | have said that ¥ =g fra ¥ * a2 e § 1€t swen, o = <=
T oA, (sgemA)..... |
have already given a ruling that word* will not go on record. What
more do you want? (Interruption) 3ma W=t &, @rge aife st&t ¥ 1l have to
listen to the point of order fisst. The Point of order gets precedence in
Parliamentary procedure. # fram & I The rule says that | have to
listen to the point of order first.. (Interruptions)Please sit down it 1%

ama frd & 3 s till | listen to the point of order. Nothing will go on
record till | listen to the point of order.

it o vl v ST e weieE, 9% weA W, 9% 999 . ()

IV (A wave qeEREn) : oF fime, uw fime . (sqaem) =
fiz)

* Expunged as ordered by the Chair.
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st gon T ST weeE, T g3 sty # ¥ (saeT)

ISRy (A Ham wEfe) : T 9T, @ % g9 o e
. (cgaem)... 39 @i # | U e L. (SA9rR)... A9 A =9 ) 98
TS 4 O T =197 L (ag™)..

*§ AT W 9 |

YRR (s Tarw arEfea) : @ 379 U s sifey, g we w4t |
wE L. (Eam)... { o TS, 73 9 @ 19, 9w @ & w e s
Tt = 1. (=)L

_ st gw T Symvnan weidd, A0 SR F Y ¥ L ().
IGQTAH HEEG, WY =T F1 Y ¢ FR FargEs A0y qH efa gge w5t
¥ ...(=ga9m)... 9% GH, g€ ... (AG) .. 9% TS T 99U AR frawi @
T ... (AGM).., IGATIEEH T ... (FANH)... T G AR IAE o
T g T . (smEam).. 'R et o YedEm w1 e W
... (agE)...

Iravreay (st Ty worEfaan) - e, o At A IR, s 43 Irgd
. (HAYH) ..

i g w9 W, oA T ST weE # L (s|em)..

ITavisay (ot gy wrEa) :  F fie ds Wl 1w faae A o W)
Fm AR W T TR (=) L @ e e ol o fire ds e, e
st ) 3y ot 43 IR (=), The point is very clear. All of you

want this House to run or you do not want this House te run. This has
to be followed by the procedures.

SHRI EKANATH K. THAKUR: Mr.Vice Chairman, Sir...(/nterruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Will you
please let me speak?Please, sit down. | am willing to listen to every
Member who is sitting here. | have no problem. But if all of you start
speaking at one time, it will be impossible. At the moment, there is a
point of order. Please let me listen to the point of order. | will listen to
both of you. Ptease, have patience. But, if you do not want to have
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patience, then you can go on shouting. | will either adjourn the House
or | will sit down. Please, sit down. 39 32 w3, @ fimz) ... (=@um)...
3T 39 T IS W AS Flh TRE F el Ferq a1 9w § o 47 w9t wsi
1. (vmaam)...

ey AR IfER weam 75 a9 sud wE A (A g wwe)
ITHVIEEY FRIGA, ¥ FaTC ] F91 IR Al AR |

YRR (5t oy qoreife) : Sifae, 7= o ffen
At o =R 959 € 3R AA1T 38 Wl o T g & 9

IqEVIEAE (Ht wdr anrdfaa ) e, o= iR w3 Wa e you restrict
yourself to the point of order only and not makes a long speech.

A P = 7w TS W @ wA WG T W GG g wE @ 9w
WA YA AL, 30 T, 1967 T 9 off virawg Arsi gt fril o
9 A9 HE © &, 98 I oieh 99T D UH 9E A UH g SAfea ® dee
18 o ad &8 of, St stafagas of 1 30 fawa F aeerela deres sifgsr 3
7% ol fear an, fame 4 3edrg o 9m) d s s@ g,

"Members should not make any allegations against Members of
Lok Sabha, or, allegations which they cannot substantiate."

TS tfa TR wETe 3 7 @ik /1w "eE, S o avn | faas &t 3@
ot €, e Farwa & Agfaang «f oo wma w6 €, 799 3 weeife 78 st asa
F 1WA A 3G ey ¥ U F A1 A9 =S A19d o U &THTATEAT 1| 01
HYA T ANE ofd T ATT1- ST S i 39 [Sravrafa weérdan deni g8 |
w9 dYard= stiuertil 7 we 6w € ot f5 "1 would like to add that it would

be a good rule to observe that Members of oche House should not
use the freedom of speech ....(Interruptions) to make allegations or

charges against Members of the other House $AfaT a1 &1 3= <1 =14
Hel &, 30 § FeEfue &1 91 38 99 A ToH-F9H1 @ fe se-arg w18
W o IO TE & ... ([ ) .

IFEVTIfd: AT HIAT 43 T | THHT UF & qIEEA & . (qa8H) .. TH
fafre ama s T ® 82
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st ety yur: fen, 9= 379 gui 7€ 4t @ 1 uw 9 ot stk fem e
..(zEmYm)... 31mq foig Tt of fF 97 T e AR fawm | S
w4t va W E, 0 T@A-g B A e o | Srarn 6 faw wowga
=4 € ) AravaEd TE ¥ | I T A AR 9 T8 Fd 9 9 Y W gt
BT AEvIHa A6 ¥ TR ot =€ fawg sr-am Ior e gt S R
gz e fan . (=mum)...

THE DEPUTY CHAIRMAN: Please, now don't fight
...(Interruptions)... Now, please let us not make this discussion a
ridiculous discussion. | went inside to look at the tape, because |
had to look at the tape from the tape-recording section. When there
was so much of noise, | had to come back. | requested everybody,
and we discussed it with Pranab ji also, | promise that | will look at
the record as soon as it comes. But, let us continue...(Interruptions)

it 3 T T T s wEw @ T

IqAIA: 70 FAAE TG am & T8 ¥ 99 9% W g T, | cannot
authenticate anything till 1 hear it myself. | am not such a person that |
will say anything either under this side pressure, or that side pressure
or your pressure. | will have to look at the tape, hear the tape, look at
the record and then only | can say. But, meanwhile, let us continue the
discussion, because there are many people, this side and that side,
who have to speak. | will look at the record. Mr. Ravi Shankar Prasad,
could you please ascertain what you said earlier, because you are the
person who was making the statement? Could you exactly say what you
had said earlier on the floor of this House? Could you please repeat it?

SHRI RAVI SHANKAR PRASAD: | will say one thing very clearly.
As a Member of this House and as a Minister of the Government of
India, | know Parliamentary decorum. The reason as to why | am
stating so, when | was hearing my friends on the other side, did they
not name Mr. Advani; did they not name Mr. Arun Jaitley who was
not present here? All sorts of allegations were made. Why are they
not being framed? ....(Interruptions)

IggTIfa: g2 o I, A 9R F wE 9 O wiEe, AT T W @
A #ifa 1 Confusion starts when we don't have the patience to listen
to others ....(Interruptions) &=, A4 +t ¢ d8Y)
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TP FER HENE (TTEF) : By, 321 | F7, a8 AAq weaar 2 |
..(EEUA).

SHR! RAVI SHANKAR PRASAD:; What | stated is that all the sins
of Mr. Jogi were condoned. And, when this happened, he sought to
split BJP by all means. | stated, the problem of Mr. Jogi was that
even Sonia's name came and is it not a fact ...(interruptions). Please,
please, | just said one sentence and | was interrupted. | sat down. |
was not even aliowed to complete my sentence. And, Madam,
therefore, | ... {Interruptions)

THE DEPUTY CHAIRMAN: Let him complete his sentence. You
are not even allowing him ...(Interruptions)

SHRI K. RAHMAN KHAN: Let it be compared, what he said earlier
and what he said now.

SHRI RAVI SHANKAR PRASAD: And, Madam, again, even
second time, | stated that since the reterence of Mrs. Sonia Gandhi
came in the tape, that became his undoing. That is all. What is this
hungama about" And, | stand by that ...(Interruptions)

SHRI RAJU PARMAR: What he said earlier, is there on the record.

IqguTefa: anft ame Af3w | ... (Interruptions) Now, there is a dispute.
Okay. There is a dispute as to how to ascertain whether he is changing
his statement or not. Adjournment of the House is the last resort that
we should have. Many a time discussion goes on. If he has said
something, as Mr. Mukherjee has said, he will have 10 authenticate it
or it will go to the Privileges Committee. It does not mean the House
is not going to run forever. The House is going to run. He is not the
only Member of this House. There are many other Members in this
House. Their right to speak has to be registered also. That is why |
went inside to see the record. You people should continue the
discusson and after | looked into the record, | would come back and
tell you whether it is there or not.

SHRI RAVI SHANKAR PRASAD: Madam, coming to the whole
issue of corruption, a lot has been talked of... (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Kapil Sibal, let him speak. Let us
continue the discussion. (Interruptions)..
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st W T A, Y e S 29 ga ofifee ) L (zaaam)

ITQTGRY: T, AT 1 gl A9 ¥ (Ea=) TEFE qOa TE ¢ 7%
g qlw 78 &) ... (aaH)

5t 99 e tew, e fafadz .. (EuUR)

THE DEPUTY CHAIRMAN: The question is that we are discussing
Prime Minister's statement regarding corruption. Now, when we are
discussing an issue of this kind, what he has said and what he has
not said, it can be ascertained only when | go and listen to the tape
and see the record. Now, you think that you will stop the proceedings
of the House and will not discuss the matter for which you yourselves
have asked and the Prime Minister came to make the statement in
this House. Is it fair? | am putting it to you. (Interruptions) Because
people in the country are not...(Interruptions) Thase are the technical
matters for which | take the responsibility and | will solve it. | ascertain
it that | wilt do it. ...(Interruptions})...

FIgQITa: 9 ot 43 IR L (SEeE).., 48 IR L (EYR)... 43

g1 avft I STy Afam omuR offs A W@ €1 e 43 S Let him
finish. ...(Interruptions)...

SHRI PRITHVIRAJ CHAVAN (Maharashtra): Madam, why do not
you ask him to withdraw his first statement? ...(Interruptions)...

SHRIMATI AMBIKA SONI: Madam, we have raised an objection
not on the content of his speech, neither have we raised an objection
because we do not want this debate to be continued. We asked for
this debate. We do not want a Minister of the Council of Ministers of
the Central Government to misinform the House. He has said very
categqrically and we all have heard that it is only because Shri Ajit
Jogi used the name of Smt. Sonia Gandhi on the tape... (Interruptions)
Madam, in the past, as Shri Suresh Pachouri has just said, there had
been several instances when the House had been adjourned for oniy
ten minutes for the Chair to find out as to what is the problem. This is
a very important matter. {Interruptions)

st qu. Tu. swgaiean: oy sndfeme w01, A R FrR E) ().
Tor@ & 2 ...(HEA)...

279



RAJYA SABHA [11 December, 2003]

sit Jow v« sreeten <, ¥9 wga W 9 sndfode w1 ) fe T
T WA 2 W # 39 ... ().,

it TRH. e TS WeE Y 3 W R (TR,
ITEVYE: 3=, 3 R A Frm s mA w2 .(sHaam)..

How much time is wasted? Mr. Jethmalani, | am sorry you are the
next speaker. What Mrs. Ambika Soni has said... (Interruptions) Please,
sit down. ...(Interruptions}... Please, do not stretch my patience.
(interruptions) Please, take your seat. | know Mr. Abrar Ahmed how
much time has being wasted many times before too, as Mrs. Ambika
Soni has said. Now, how that can be ascertained? This is one person's
word against another person's word. ...{Interruptions)...

SHRI PREM CHAND GUPTA; Madam, ajourn the House. It had
been done in the past also. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Only after seeing the records. Let
the record and | will see to it. ...(Interruptions)... If you want me to
adjourn the Hosue, | will adjourn it for the day. ...(/nterruptions)...
You cannot dictate to the Chair. ...(Interruptions)... If you do not want
to allow, | will adjourn the House. | have no problem ...{Interruptions)...
| said as soon as the tape came down, Mr. Chairman and myself
would listen to it. If you trust your Chairman and myself, | will come
back and iet you know what happened. ! have to listen to the tape.
...{Interruptions)...

SHRI PREM CHAND GUPTA: Madam, | have heard it.
...(Interruptions)...

THE DEPUTY CHAIRMAN: It will heip because...(Interruptions)...
Just one second. It will help... (interruptions}).. .

SHRI PREM CHAND GUPTA: Madam, we have wasted forty
minutes.

They will have it in ten minutes.

THE DEPUTY CHAIRMAN: Just one second. ...{Intarruptions)
... You don't know how the Secretariat functions.
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SHR| KAPIL SIBAL: Madam, | have a suggestion to make.
...{Interruptions) ...

THE DEPUTY CHAIRMAN: Please, | have no arguments. You
want to run the House, run it; if you don't want to run it, don't run it.

SHRI KAPIL SIBAL: | have a suggestion to make.

THE DEPUTY CHAIRMAN: | don't want to argue because | have
no patience to go on and on for it. | will adjourn it; never mind. Don't
have a discussion! It is up to you.

SHRI KAPIL SIBAL: Madam, | want to make a suggestion.
THE DEPUTY CHAIRMAN: Make a suggestion.

SHRI KAPIL SIBAL: The suggestion is that the hon. Minister can
stand up and say, "you please verify it from the tape, and if it is found
in the tape that | made certain statements, | will apologise to this
House."

THE DEPUTY CHAIRMAN: Okay. That is what he said.
...(Interruptions) ... Okey. Get up and say that.

SHR! RAVI SHANKAR PRASAD: But why should | apologise,
Madam? | said | know my decorum. ...{Interruptions) ... The Leader
of the Opposition is certainly there; she is entitled to have my
respects. But the ghost question was with regard to a tape, and in
the tape the reference of Mrs. Sonia Gandhi has come in a discussion
between...(Interruptions) ...

SHRI KAPIL SIBAL: He is mentioning it again! ...(Interruptions)

SHRI SURESH PACHQURI: Withdraw it.

SHRI RAVI SHANKAR PRASAD: Why should | withdraw?
..(Interruptions) ... Why should | withdraw? ...(Interruptions) ... What
is this, Madam? ...{Interruptions) ...

SHRI PREM CHAND GUPTA: It is not a question of reference of
Mrs. Sonia Gandhi,

SHRI PRANAB MUKHERJEE: if the hon. Minister would have
used the words that in the tape there is a reference of Sonia Gandhi,
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perhaps, all this rumpus would not have been created. If | heard the
Minister correctly, the expression was, when Ajit Jogi took the name
of Sonia Gandhi." We objected to those words. We did not object to
the reference...(Interruptions)... Now, the Minister is shifting
...{Interruptions)...

SHRI KAPIL SIBAL: He does not want the House to run
...(Interruptions)... He does not want the House to run.
...(Interruptions)...

SHRI 5.8. AHLUWALIA: What is wrong in it? He has taken the
name of Sonia Gandhi ...{Interruptions)...

THE DEPUTY CHAIBRMAN: Now let us go ahead. Let me again
make my proposal; | will see the record... {Interruptions)...| will adjourn
it. As 5 O'clock in any case, we have to adjoum it...(Interruptions)...

SHRI PREM CHAND GUPTA: He cannot take the House for
granted. ...(Interruptions)... Adjorn the House, no problem.

THE DEPUTY CHAIRMAN: You order it and take a decision!
...(Interruptions)...

SHRI PREM CHAND GUPTA: Madam, we are prepared to sit till
10 O clock, but you verity this point first. It will not take more than
ten minutes.

THE DEPUTY CHAIRMAN: Let me find out how much time it will
take. ...(Interruptions)... ST WX 7M1 |, IR & AY T8 R § w1
T Té &) w0 w1 wag W ) R d S|, I|W A 9 ) | am just a
referee. | am feeling that once...(Interruptions)... Who said 'haa, haa,
haa'? | want to find out who said that. ...{(Interruptions)... You are

taughing at what | am saying, that | am a referee; | have nothing to do
with it...(Interruptions)...

ot sy wrgfean: wv¢ Tt |em

THE DEPUTY CHAIRMAN: You did; | heard it. Now | can say that
| heard what you had commented. ...(/nterruptions)... Forget it; sit
down. Please sit down. ...(Interruptions)... | left the House to you to
run. You did not run it. Please sit down. ...(Interruptions)...
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st TreTEe e S ferm w1 s ? TRet $17 ftam s w2
L (THEEA) L

Iygvrafa: sweafern S, sy Afew) ... (s@E)....

st WA TETT D e F HUE FTOT TE, TETEEH] KA ?
L{TEYR)...

it TETEe AwTATEA: TRt gar 7E ¥, e s v whm a g st
g wEN | (EAAA)..

sit | PR e T T, T H T T w6 L (=me).

i Teywe swataan: At v T8 T Ff I @ frww @ & ad)
e i)
THE DEPUTY CHAIRMAN: Let us continue. Let him come and teil

me when he will get the tape. His chap has gone to find out from the
room.

st gaerEe sSEgenterar: dew, i wrea AR 3 A9 ufa &1 A A8 @,
HIUE ot 3T A F A = o L (FmEEA)..

ITFUTYRA: 373 T |81 A O w1 70 ¥7 L (gauA).. anft IEaifey,
A 9 AfSe We are wasting the time. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, shall | proceed further?
Coming to the other part of your speech, Mr. Kapil Sibal made certain
legal points. ...(Interruptions)... Mr. Kapil Sibal in the course of his

arguments made certain fegal points. ...{Interruptions}... Let me make
my point. ...(Interruptions)...

st woar; tew, dramg 3R fodte fem #) L (smmum).

st gro 9=t TEE, B0 s st R fe M s sem A wm W
A AH HIH | ... (HAgH)....

THE DEPUTY CHAIBRMAN: The Secretary-General said that he
had asked them. They say, “It will take one and a halt hour for the

tape to come down." As it is taped on the spool, it has to be taped on
a small tape and then they will send it.
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SHRI PRAM CHAND GUPTA: We can meet after half an hour.
...(Interruptions)...

THE DEPUTY CHAIRMAN: It is the Chief Parliamentary Reporter
who said that. When we hear the tape, if what you are alleging that
the had said comes on the tape, | assure you that whatever action
this House is competent enough to take will be taken against the
Minister. Is that enough assurance? ...(Inferruptions)... What do you
want to do? ...(Interruptions)... What do you want to do?
-..(Interruptions)... What is appropriate? ...(Interruptions)...

SHRI PREM CHAND GUPTA: We want to first verify it.
(Interruptions)...

SHRI S.S. AHLUWALIA: Where is our freedom of expression?
(Interruptions)...

THE DEPUTY CHAIRMAN: If they say he had misled the House...
...(Interruptions)... let them make a privilege. ...(Interruptions)...

it T swgqfer: & W wE @ L (ANA).. 7 AE T
T RN " T ().

THE DEPUTY CHAIRMAN: {f he has viclated the privilege of the
House...

it grw vt : Wrew o vt % vaer uy T R B e s v F s, @w
AA . (a)....

oft fogwm wwt s e, fafiret A sentence # complete 1t fivan, @ae T
fom ¥ ...(omaur)... S sentence ¥ complete €t fisan 8, sentence
complete feg farm 947 ... (sw =) ..

FTAWTIRY: ST=B1, 39 T A FA F wiEw € @ d wvew 9 e w112
Completely? For the day?

ot wegee swgrfrn: 3@ 29 § fis At S Wi e, st o st @
Rt mmiTmImeadt ¢ mwett ... (awm) Fww
syl ke AR wmw b (s

IR T N 61?7 Y w9 A f = Gen @1 L (ogEee) .
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lf one person says something against the other, | don't know
what to do. ...(Interruptions)... S« Nfag = wen a@1?

ot grw oot : S wivem e, g A9 TG L CopEr)

Irawrafy: amg wm g | Ty wwee = Wen a9

You are disputing it. Then, you say. ...(Interruptions)...

oft . . SRy rdt: oira gw w2 Hm A ¥ L (opEer) .. 39 9 &) o
CB| =t w0, 7« qargh 5 a7 o, =0 7 @ . (wEaw) .

ot I e sEgATfea S, SR TE S @ ' politicians, anticipatory
bail WM ... (SqEEE)... 9 31T FN, FA T FO (GG

It is not a one-side traffic. Every politician will be on anticipatory
bail. ...(Interruptions)... Please take it for granted because today you

are using it and tomorrow they will use it. Take it for granted.
{Interruptions)...

oft wu. Q. seepntimn: dea, 9% wmw o w L (SeNE)

SHRI KAPIL SIBAL: Madam, may | say something? Several times
the name of the Prime Minister has been taken. We never brought it
up. This is not the right thing to do. et us argue the matter. What is
the point of saying what somebody said? (Interruptions)...

THE DEPUTY CHAIRMAN: Please. Why don't you listen to the
Chair and allow the discussion to continue pending this problem?
Come on, finish. (Interruptions)...

SHRI EKANATH K. THAKUR: | am a silent listener here. The
Minister was not allowed to complete his statement. (Interruptions)...

Iy afan, oy vt vurg o, 19 s = fiw .. (oq@eH)... Go out of
the tape. 29 @ €18 ARY ... (TAAAH)

SHRI RAVI SHANKAR PRASAD: Madam, let me say this only. My
great friend, Sureshiji, | never used any derogatory word against Soniaji
and | repeat it. (interruptions)...

3R, W8 =@ A g ()

st R R fme? s d it @I a0 T @
FHY T TR T F 2 {6 T ema $1¢ AW A8 & g ¥ L (mane).. |
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SHRI RAVI SHANKAR PRASAD: Madam, in the course of- my
entire speech, and | am saying with full sense of responsibility, |
never said any word against Mrs. Sonia Gandhi. ...(Interruptions)...
Please listen to me. ...(Interruptions)... Listen to me.
...(Interruptions}...

FTAITIRY: T A A g SR ()

This is most unfair. ...(Interruptions)... This is most unfair. For
forty minutes you have not been allowing the House to continue. Let
him, at least, give his personal explanation. ...(/nterruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, what | said was, and |
stand by it, that one of the reasons for the suspension of Shri Jogi
was that a reference to Mrs. Sonia Gandhi came on the tape. That is
all. ...(Interruptions)...

ot Powr awf: femsaa 9§ T T s F W A w9 IR wH F|@

(o)., & %% w # fewmws § AW @ ol W @ owd owm o &)
. { SEW)....

it o ltd: drew, o o weorm A T e g ) e i @ fean
WY | §HET WA H A FT ATAG 1 .. (ARG )...

SHRI RAVI SHANKAR PRASAD: Let me conclude.
...(Imterruptions)... Tew, ¥m waea 1 g@ A F1 ¥7 TE F@E 29 F:
T ® AR # I Tee ¥ vl ot Fr @ TE 2w wlt et ) L ConereR). St
it 9% v R T _(R@EA)... 9w uwen Weabaye # Eiwa § ¥
(TgEwr).... @ A TE 7 R ool firy ot g = o sae andfes Tt
T | o T waer €1 (qEE)

ot witrer famrer; ) e g 9 w7 T £ . (SeA)

SHRI RAVI SHANKAR PRASAD; 34 933 # 31 %) amifes st @ #1.

Are you authenticating Judev's tape? ...(/nterruptions).... Are you
authenticating Judev's tape? Are you?You are not. ...{/Interruptions)....
Let us have a meaningful discussion. It should be enough to conclude
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the matter. When | stated that, | did not say anything derogatory
against Soniaji. Therefore, the matier should end there.
...{Interruptions)...

SHRI K. BRAHAMAN KHAN: If you have said it, you should
withdraw it.

SHRI RAVI SHANKAR PRASAD: Why should 17
...(Interruptions)... There is the name of Soniaji in the tape.
...(Interruptions)...

§o WY uge:
THE DEPUTY CHAIRMAN: Please go back. ...(/nterruptions)...

| think nobody is in a moed. So | adjourn the House for half-an-
hour.

The House then adjourned at forty-eight minutes past two of the
clock.

The House reassembled at twenty-one minutes past three of the
clock, THE DEPUTY CHAIRMAN in the Chair.

sywwrafly: arvft 3 29 7@ 3R ¥ 1 You people want that the House should
be adjourned. Today, we have a function. If everybody is so tense and
you want me to adjourn the House till 11 o' clock, | have no objection
to it. We can continue the discussion. ...{Interruptions)...

i v A wm A e w @

FIqaTTIfY: SfET aF Tt arE @ € ) 3= @ qR wEn e S0 & faw
fem &)1 e @ wd F @ foe wr R ) LL(ommEm)... The House is
adjourned till 11 o' clock.

The House then adjourned at twenty-two minutes past three of the
clock till eleven of the clock on Friday, the 12th December, 2003.

*Expunged as ordered by the Chair.
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